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RESERVE BANK OF INDIA
HUMAN RESCOURCE MANAGEMENT DEPARTMENT
Hoshangabad Road, P.B. No. 32,
Bhopal — 462 011
NOTICE INVITING TENDER
E-Tender Number RBI/ Bhopal/HRMD/1/26-27/ET Tender ID 2026_RBI_285868_1

E-Tender for Appointment of Concurrent Auditor for the period October 01, 2026 to
September 30, 2027 at Reserve Bank of India, Regional Office Bhopal

Reserve Bank of India (RBI), Bhopal (hereinafter referred to as the "Bank”) invites E-
tenders (on or before 02:00 PM, September 02, 2026) from eligible Chartered
Accountant firms (as defined in the tender document) under Two — Bid system
(Technical & Financial Bid) for Appointment of Concurrent Auditor for the period October
01, 2026 to September 30, 2027 for the Bank, with the provision of reappointment for a
maximum of two more years, one year at a time, subject to satisfactory performance

under a system of appraisal at the end of the year by the Bank.

The e-tender will be carried out by Central Public Procurement Portal (CPPP)
https://etenders.gov.in/eprocure/app as third party on behalf of the Bank. Therefore,

interested firms are required to register on the CPP portal to participate in the tendering
process. E-Tender shall be submitted online in two parts. Part-l of the e-tender will contain
the technical conditions for the proposed work and Part-Il of will contain the price bid. All
required annexures along with documentary proofs will also be uploaded along with Part
| of the tender. For Tender documents details please visit “Tender Section” on our website

https://www.rbi.org.in or the CPP portal.

The Tenderer should check the above website / e-portal for any Amendment /
Corrigendum / Clarification before submitting the bid. The Bank shall have the right to
cancel, modify the Tender and extend the deadline for submission of Tender. Further, the
Bank reserves the right to accept any Tender, either in full or in part and to reject any or

all the Tenders without assigning any reason thereof.

Regional Director
Reserve Bank of India, Bhopal
Date: July 31, 2026

For all purposes, understanding and interpretation of any and all contents of this document, English
version will prevail
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Schedule of Tender

Note: This is a limited tender enquiry through Central Public Procurement (CPP) portal. Only
Category- | CA firms of State of Madhya Pradesh are eligible to participate in this Tender. Bidders

are advised to first visit “Tenders” link on our website https://www.rbi.org.in to check their eligibility.

Eligible firms wishing to apply should register themselves withn CPPP Portal

https://etenders.gov.in/eprocure/app and apply online only.

A. | e-Tender no E-Tender Number RBI/Bhopal/HRMD/1/26-27/ET
Tender ID 2026_RBI_285868_1

B. | Name of Tender Appointment of Concurrent Auditors from October
01, 2026, to September 30, 2027 by Reserve Bank
of India, Bhopal

C. | Mode of Tender e-Procurement System (Online Part | — Technical
Bid and Part Il - Financial Bid through
https://etenders.gov.in/eprocure/app)

D. | Date of Notice Inviting e-Tender | July 31, 2026, 11:30 AM

available for download on RBI

website

E. | Date of Pre-Bid meeting August 21, 2026, 11:30 AM

F. | Venue of Pre-Bid meeting Conference Room, 3" floor, RBI Bhopal Office
Estimated value of tender 2% of the estimated cost i.e. Total of ¥12.84 Lakh

(excluding GST) @ 1,07,000/- per month
(excluding GST) (12 Months X %1,07,000 =
%12,84,000/-)

H. | Earnest Money Deposit ¥25,680/- (Rupees Twenty Five Thousand Six
Hundred and Eighty only) through NEFT/BG/DD

in favour of Reserve Bank of India, Bhopal.

Details for NEFT:

Beneficiary Name: RBI <space> Your Firm’s

name
Beneficiary A/c No: 186003001
IFSC -- RBISOBLPAO1.

I. | Performance Bank Guarantee 5% of Estimated value of tender (to be submitted by

the successful bidder) OR Contract Value (to be
submitted by successful bidder for the contract

period plus 30 days beyond that)
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J. | Date of publication of minutes of the | August 24, 2026

pre-bid meeting on RBI website

K. | Last Date of Submission of EMD To be received on or before 01:00 PM of September
02, 2026.

L. | Date of Starting of online | August 24, 2026, 03:00 PM onwards

submission of e-Tender (Technical
Bid and Financial Bid) at
https://etenders.gov.in/eprocure/app
M. | Last date of availability of e-Tender | August 20, 2026, 02:00 PM
on website for viewing/downloading
N. | Date & time of closing of online | September 02, 2026, 02:00 PM
submission of e-Tender (Technical
Bid and Financial Bid)

O. | Date and time of opening of Part—I| | September 03, 2026, 03:00 PM
(Technical Bid)
P. | Date of opening of Part-ll (Financial | Part-Il (Financial Bid) will be opened electronically
Bid) of only those bidder(s) whose Part-l (Technical Bid)
is found acceptable by Bank. Such bidder(s) will be

intimated regarding date of opening of Part-ll
(Financial Bid) through e-mails on the valid e-mail

ID given by them.

“This notice is being published for information only and is not an open invitation to quote in this
limited tender. Participation in this tender is by invitation only and is limited to the selected
Procuring Entity’s enlisted firms. Unsolicited offers are liable to be ignored. However, firms who

desire to participate in such tenders in future may apply for enlistment with RBI as per procedure.”

2. No quotation will be accepted with any condition quoted by the vendor whatsoever. Such

guotation will be rejected at the discretion of the Bank.

3. Amendments / corrigendum to the tender, if any, issued in future will only be notified on the

RBI Website and MSTC Website as given above and will not be published in newspapers.
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DISCLAIMER

Reserve Bank of India, Audit, Budget, and Coordination Cell (ABCC), Bhopal, has
prepared this document to give background information on the Contract to the interested
parties. While Reserve Bank of India has taken due care in preparation of the information
contained herein and believe it to be in order, neither Reserve Bank of India nor any of
its authorities or agencies nor any of their respective officers, employees, agents, or
advisors give any warranty or make any representations, express or implied as to the
completeness or accuracy of the information contained in this document or any

information which may be provided in association with it.

The information is not intended to be exhaustive. Interested parties are required to make
their own inquiries and respondents will be required to confirm in writing that they have
done so and they do not rely only on the information provided by Reserve Bank of India
in submitting the e-tender. The information is provided on the basis that it is non — binding
on Reserve Bank of India or any of its authorities or agencies or any of their respective

officers, employees, agents or advisors.

Reserve Bank of India reserves the right not to proceed with the Contract or to change
the configuration of the Contract, to alter the timetable reflected in this document or to
change the process or procedure to be applied. It also reserves the right to decline to
discuss the matter further with any party expressing interest. No reimbursement of cost

of any type will be paid to persons or entities expressing interest.

4|Page



Table of Contents

Sl. Title Page No.
1. | Important Instructions Regarding e-Tender 6-8
2. | Notice Inviting Tender (NIT) 9-10
3. | Schedule of Tender 11-13
4. | Tender Notice/ Instruction for bidders 14-16
5. | Tender Document- Contents 17-17
i.| Form 1 18-21
ii., Form 2 22-22
ii.| Form 3 23-23
iv.| Form 4 24-24
v.| Form 5 25-25
vi.| Eligibility Criteria 26-26
vii.| Evaluation Criteria (with Annex | & II) 27-35
viii.| Terms and Conditions 35-46
ix.| Annexure A :- Undertakings 47-49
X.| Annexure B :- Synopsis for Auditor (Indicative list) 50-61
xi.| Annexure C:- Supporting Documents 62-65
xii.| Annexure D:- Draft Agreement 66-89
xiii.| Proforma of Bank Guarantee 90-93

5|Page




Important Instructions Regarding E-tender

Important Instruction for E-tender

This is an e-procurement event of RBI. The e- procurement Service Provider/Contractor is the

Central Public Procurement Portal (CPPP). https://etenders.gov.in/eprocure/app

Process of E-tender: Bidder manual kit is available on home page.

Registration for new bidder: The process involves vendor’s registration with CPP portal which is
free of cost. Only after registration, the vendor(s) can submit his/their bids electronically.
Electronic Bidding for submission of Technical Bid as well as Price Bid over the internet will be
done. The Vendor should possess Class lll signing and encryption type digital certificate.
Vendors are to make their own arrangement for bidding from a P.C. connected with Internet. RBI
is not responsible for making such arrangement. (Bids will not be recorded without Digital

Signature). https://etenders.gov.in/eprocure/app?page=BiddersManualKit&service=page

For any technical related queries please call at 24 x 7 Help Desk Number

0120 - 4001 002

0120 - 4001 005

0120 - 4493395

International Bidders are requested to prefix +91 as country code Email Support:

For any Issues or Clarifications relating to the published tenders, bidders are requested to contact
the respective Tender Inviting Authority

Technical - support-eproc@nic.in

Policy Related - cppp-doe@nic.in

Contact person at RBI, Bhopal
Sl. No. | Contact Person Email Mobile

1 Shri Gaurav Rawat, Manager, grawat@rbi.org.in 9755685373
RBI, Bhopal

2  Shri Jayant Wankhade, [dwankhade@rbi.org.in 7276253889
Assistant Manager, RBI,
Bhopal

3 Shri Abhishek Bhonde, abhishekbhonde@rbi.orq.in967308064 1
Assistant Manager, RBI,
Bhopal

You are requested to read and understand the Notice Inviting Tender and subsequent corrigenda
if any, before submitting your online tender.
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System Requirement:

Operating System

Window 7 and above, BOSS Linux

Java

Java 8 Update 161 (Recommended version —
available under Downloads section)

Browser

Firefox
Google Chrome

Microsoft Edge

Digital Signature

Class 3 — Signature Certificate

Class 3 — Encipherment certificate

Internet Connectivity

Dedicated Internet Broadband Connection with
minimum 1 MBPS speed and above

Others

MS Office, WinRAR, DSC Drivers, PDF

Reader/ Creator

For details, vendor may refer to Bidder manual kit, available on home page.

https://etenders.gov.in/eprocure/app?page=BiddersManualKit&service=page

The vendors are required to ensure that their corporate email I.D. provided is valid and updated
at the time of registration of vendor with the CPP portal. Vendors are also requested to ensure

validity of their class Il signing and encryption type of DSC (Digital Signature Certificate).

E-tender cannot be accessed after the due date and time mentioned in NIT (Notice inviting

tender).

Bidding in e-tender:

a) Earnest Money Deposit for a sum of ¥25,680/- (Rupees Twenty five Thousand Six
Hundred Eighty only) shall be submitted to the Bank through NEFT in favour of Reserve

Bank of India, Bhopal by all bidders.

The account details for NEFT transactions are as follows:

Beneficiary Name: Reserve Bank of India, Bhopal

IFSC: RBISOBLPAOL1 (Fifth and Tenth character in IFSC is Zero)
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Account No.: 186003001

Proof of remittance with transaction number (Scanned copy) shall be attached/ uploaded
(Exemption as applicable). Atender which is not accompanied by such EMD will not be
considered. No interest will be paid on EMD. EMD of the unsuccessful vendor(s) will be

refunded by the tender inviting authority in due course.

b) The process involves Electronic Bidding for submission of Technical and Price Bid.

c) In all cases, vendors are advised to use their own ID and Password along with

Digital Signature at the time of submission of their bids.

d) During the entire e-tender process, the vendors will remain completely anonymous

to one another and also to everybody else.

e) The e-tender floor shall remain open from the pre-announced date & time and for

as much duration as mentioned above.

f) All electronic bids submitted during the e-tender process shall be legally binding
on the vendor. Any bid will be considered as the valid bid offered by that vendor and
acceptance of the same by the Buyer will form a binding contract between Buyer and the

Vendor for execution of work.

9) It is mandatory that all the bids are submitted with digital signature certificate

otherwise the same will not be accepted by the system.

h) Buyer reserves the right to cancel or reject or accept or withdraw or extend the

tender in full or part as the case may be without assigning any reason thereof.
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NOTICE INVITING TENDER
(Only through e-procurement)

E-Tender for appointment of Concurrent Auditor from October 01, 2026 to September 30,
2027 by Reserve Bank of India, Bhopal

E-Tender Number RBI/ Bhopal/ HRMD/ 1/ 26-27/ ET Tender ID 2026_RBI_285868_1

Reserve Bank of India (RBI), Bhopal (hereinafter referred to as the "Bank”) invites for E-Tenders
(on or before 02:00 PM, September 02, 2026) under Two — Bid system (Technical & Financial
Bid) for Appointment of Concurrent Auditor for the period October 01, 2026 to September 30, 2027
for RBI, Bhopal, with the provision of reappointment for a maximum of two more years, one year
at a time, subject to satisfactory performance under a system of appraisal at the end of the

contract period by the Bank.

The e-tender will be carried out by Central Public Procurement Portal (CPPP)

https://etenders.gov.in/eprocure/app as third party on behalf of RBI. Therefore, interested firms

are required to register on the CPP portal to participate in the tendering process. E-Tender shall
be submitted online in two parts. Part-l of the e-tender will contain the technical conditions for the
proposed work and Part-Il will contain the price bid. All required annexures along with
documentary proofs will also be uploaded along with Part | of the tender. This is e-tender, bidders
are not required to be present for opening. For Tender documents details please visit “Tender

Section” on our website https://www.rbi.org.in or the CPP portal.

The Tenderer should check the above website /e-portal for any Amendment /Corrigendum
/Clarification before submitting the bid. The Bank shall have the right to cancel, modify the Tender
and extend the deadline for submission of Tender. Further, the Bank reserves the right to accept

any Tender, either in full or in part and to reject any or all the Tenders without assigning any reason

thereof.
Place: Bhopal Regional Director
Date: July 31, 2026 RBI, Bhopal
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YR Rofd §a (SRaTeirs), 1iara (W1 St S g1 e SREN3S, Hurd & T 01 3agsR,
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fAfaer 3R / SCHEDULE OF TENDER

e Jed ufsred TedRAe tida (CPPP) & AIeAH ¥ I8 Ue Hiftd Afder Ga-m 31 7eg wew
&1 Had guft 1 e vt 39 fAfger & T a7 & fow ur |1 Scierarsit @ gied faar S
g fob 9 SO Ut gRd #x1 8q U8 §HRT JEHISE hitps://www.rbi.org.in TR "fFHfdem”
fiid &1 S[adAidd B 3Aded 8 Sg® U HH| Pl ded Ul HiedRAe Giéd (CPPP)

https://etenders.gov.in/eprocure/app TR Y 1 Li\rlnlqm BT BN 3R had AT 3H1de

ST BT

Note: This is a limited tender enquiry through CPPP portal. Only category 1 CA firms of

Madhya Pradesh are eligible to participate in this Tender. Bidders are advised to first visit

“Tenders” link on our website https://www.rbi.org.in to check their eligibility. Eligible firms

wishing to apply should register  themselves  with CPPP Portal

(https://etenders.gov.in/eprocure/app) and apply online only.

A. | 3-RfRerw. E-Tender Number RBI/ Bhopal/ HRMD/ 1/ 26-27/
e-Tender No. ET Tender ID 2026_RB|_285868_1

B. | Rfdgr®sam YR Rerd o, HIaTd gRT01 SagaR, 2026 ¥ 30 Ride,
Name of Tender 2027 T JHad! e URierds o1 Fgfad 8q 3-Ffaar

E-Tender for appointment of Concurrent Auditor
from October 01, 2026, to September 30, 2027 by
Reserve Bank of India, Bhopal

C. | ffger &1 @i 3-NRIRHC ReH (IS HIT | - Theitep! Sl 3R HIT

Mode of Tender || - fa<ita St https://etenders.gov.in/eprocure/app &
A 9)

e-Procurement System (Online Part | — Technical

Bid and Part Il - Financial Bid through

https://etenders.gov.in/eprocure/app)
D. |3-ffaar smur g@n &t fafy | July 31, 2026, 11:30 AM

R3S dgTZe W IR¥AS &
fore Iudsy

Date of Notice Inviting e-Tender
available for download on RBI

website

E. | Sil-gd 93 ! fafd August 21, 2026, 11:30 AM
Date of Pre-Bid meeting

F. | Sich-yd Jo& o1 == qiT T, Fe P, HRara Reid da, Hiara
Venue of Pre-Bid meeting 3 Floor, Conference Room, RBI Bhopal Office
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ﬁﬁ@ﬁ@l‘ﬂﬁﬁ%ﬂ 312.84 TRg (@t AT Wigd iR Shuwe! &l Slsd) @
Estimated value of tender 21.07,000,/- Uf &8 @t @k e e A
JEH)

%12.84 Lakh (including all costs and excluding GST)
@ 1,07,000/- per month (including all costs and
excluding GST)

T AR ¥25,680/- (3T ST BT 2%)

Earnest Money Deposit (R Rord S, Hiarer & v o |rar Te -186003001,
IFSC — RBISOBLPAOQ1 (5af 3R 10af 3 I §) H
NEFT & A1 ¥ o1 fooar ST ©, fSad NEFT oA
fewuft 7 siuest /U= @1 AH/MAdeT 1 A 3ifdhd 8l

¥25,680/- (2% of Estimated Cost)

[To be deposited through NEFT in favour of Reserve
Bank of India, Bhopal in the A/c No.- 186003001,
IFSC — RBISOBLPAO1 (5" and 10™ digit is zero)
mentioning your Name/ Company Name/ Name of
Tender in NEFT transaction remarks]

e o TTRe (T d Scterdl gRT STHTT AN &1 5% 314dl Hd HRR
Performance Bank Guarantee | 11 &7 5 % ST fham ST )

(5% of Estimated Cost OR 5% of actual contract
value to be submitted by the successful bidder)

R3S JgUTge IR dic-Ud 9% | August 24, 2026
& BT S UHIRE $I fafy

Date of publication of minutes
of the pre-bid meeting on RBI
website

SUHS O XA B SifaH fary 02 fIaweR 2026 ®I GIUER 01:00 Fof T 3T U |

Last Date of Submission of | On or before 01:00 PM of September 02, 2026.
EMD

https://etenders.gov.in/eprocur | August 24, 2026, 11:30 AM onwards
e/app W 3-Ffdar @@et dil
IR foxfta Sl sifFars o oA
CARRIR

Date of Starting of online
submission of e-Tender
(Technical Bid and Financial

Bid) at
https://etenders.gov.in/eprocur

elapp

JeTEe W 3-FfdeT 3 IuaR@ B! | August 20, 2026, 02:00 PM
sifaq fafy
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Last date of availability of e-
Tender on  website for
viewing/downloading

-3 @@t a3k faxhia
) AR S B B Ay
3R Ty

Date & time of closing of online
submission of e-Tender
(Technical Bid and Financial
Bid)

September 02, 2026, 02:00 PM

YIT-| (dp-ilept Sich) Wia & fafdy
3R gy

Date and time of opening of
Part—I (Technical Bid)

September 03, 2026, 03:00 PM

YIT-11 (foxitar e @i & fafy

Date of opening of Part-ll
(Financial Bid)

YIT-1| (fa<fia diefh) daa ST diciararstl & sadgiMd
Y T Gl STt ST HIT-| (@B! Sicl) SRESE,
HIUTe gRT WIHr UTs ST | T Seiardrst &1 39 gRI
fau u 3y 09 & AegH § HET-1| (R ) Qe Bt

fafd & IR & gfd foar s

Part-Il (Financial Bid) will be opened electronically
of only those bidder(s) whose Part-I (Technical Bid)
is found acceptable by RBI, Bhopal. Such bidder(s)
will be intimated regarding date of opening of Part-
Il (Financial Bid) through valid email given by them.
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RESERVE BANK OF INDIA
Hoshangabad Road, P.B. No. 32,
Bhopal — 462 011
TENDER NOTICE / Instructions for bidders

Inviting Tender for Appointment of Concurrent Auditor for the period October
01, 2026 to September 30, 2027 for Reserve Bank of India, Bhopal Office

TENDER NOTICE

1. E-tenders are invited under Two-Bid system from Category-I Concurrent Audit Firms
registered with ICAI for Madhya Pradesh State for Appointment of Concurrent
Auditor for the period October 01, 2026 to September 30, 2027 for Reserve Bank
of India, Bhopal, with the provision of reappointment for a maximum of two more
years, one year at a time, subject to satisfactory performance under a system of

appraisal at the end of the year by RBI, Bhopal. .

2. The intending bidders should refer scope of work, terms and conditions of the tender

before submitting the bid.

3. Before submitting the tender, the bidders may satisfy themselves as to the eligibility
and other criteria prescribed therein. It may also be noted that the terms and conditions
specified herein are indicative in nature and the same shall not restrain the Bank from
imposing or requiring the bidder to agree upon such further or other terms and
conditions at the time of executing the agreement with the successful bidder, or to
alter, modify or omit the terms and conditions contained herein, as are considered
necessary for the due and proper execution of the work to be awarded under this

tender.

4. Corrections, if any, in the quotation shall be duly authenticated with full signature of

authorized person.
5. Bidder/authorized signatory of the bidder shall sign on each page of the tender.

6. EMD Can be submitted through DD, NEFT and Bank Guarantee Only. Intending
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7.

tenderer has to deposit a sum of ¥25,680/- (Rupees Twenty Five Thousand Six
Hundred Eighty only), as Earnest Money Deposit EMD in the form of Demand
Draft/Banker’'s Cheque/Bank Guarantee in original to Assistant General Manager
of HRMD, Reserve Bank of India, Hoshangabad Road, Bhopal — 462011 on or
before the due date of submission of EMD given in NIT/SOT i.e. on or before 1300
hrs on September 02, 2026.

OR

Earnest Money Deposit (EMD) shall be deposited through NEFT in favour of Reserve
Bank of India, Bhopal in the A/c 186003001 & IFSC — RBISOBLPAO1 (5th and 10th
digits being zero) on or before the date given in NIT.

The EMD will be returned to the bidder if his/their tender is not accepted by the Bank,
but without interest. The EMD of the successful bidder shall be returned on production
of Performance Bank Guarantee. No interest shall be paid on this deposit. The
Performance Bank Guarantee shall stand forfeited if the bidder modifies his offer or
the terms and conditions thereof or fails to comply with any of the conditions of the
contract and against any possible damage or loss caused to the property/equipment

supplied to the personnel by the Reserve Bank of India, Bhopal.

In the first stage, the Technical Bid (Part-1) will be opened on September 03, 2026,
03:00 pm at RBI, Bhopal Office. The bid of any bidder who has not complied with
one or more of the conditions prescribed in the terms and conditions will be summarily
rejected. Subsequently, the selected technical bids will be evaluated as per the
methodology given in the tender document. Decision in this regard will be at the sole

discretion of the Reserve Bank of India, Bhopal.

The Financial Bid (Part-11) of only those bidders, who have been short-listed in first
stage will be opened. The bidders who have been short-listed will be intimated
regarding date and time of opening the financial bids.

No deviations/ conditions shall be stipulated by the Concurrent Auditor in both
technical and financial bids. Conditional tenders will not be accepted and will be

summarily rejected.
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10.Tender would remain open for acceptance for 90 days from the date of opening
Technical Bid (Part-1) of the tender or till the date of finalization of tender, whichever

is earlier.

11. Falsification/suppression of information shall lead to disqualification of the bidder/

cancellation of contract even after award of work during the currency of the contract.

12.Canvassing or offer of an advantage or any other inducement by any person with a
view to influencing acceptance of a bid will be an offence under relevant laws as
applicable in the matter. Such action will result in the rejection of bid, in addition to

other punitive measures.

13.Reserve Bank is not bound to accept the lowest tender and reserves the right to accept
either in full or in part any tender or to reject any or all the tenders received without

assigning any reason thereof.

14. In case the bidder has any doubt about the meaning of anything contained in the
tender document, he/ she shall seek clarification from Manager, ABCC, Human
Resource Management Department (HRMD) before submitting his/her bid. Any such
clarification, together with all details on which clarification had been sought, will also
be forwarded to all bidders without disclosing the identity of the bidder seeking
clarification. All communications between the bidder and the Bank shall be carried out
in writing. Except for any such written clarification by the Bank which is expressly
stated to be an addendum to the tender document issued by the Manager, ABCC,
HRMD, RBI Bhopal, no written or oral communication, presentation, or explanation by
any other employee of the Bank shall be taken to bind the Bank under the contract.
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Vi.
Vii.

viii.

Xi.
Xii.

Xiii.

TENDER DOCUMENT - CONTENTS

The Tender Invitation Document has been prepared for the purpose of
inviting tenders for Appointment of Concurrent Auditors for the period
October 01, 2026 to September 30, 2027 by Reserve Bank of India, Bhopal.
The tender document comprises of:

Form 1 (Technical Bid Form)

ii. Form 2 (Financial Bid Form)

Form 4 (Details of Full Time Employed CA)

(
(
iii. Form 3 (Details of Full Time Partners)
(
(

Form 5 (Details of the Experience of the Firm in Banks/RBI Audits)
Eligibility Criteria

Evaluation Criteria (with Annex | & 11)

Terms and Conditions

Undertakings (Annex-A)

Synopsis for Auditor (Annex-B)

Supporting Documents (Annex-C)

Draft Agreement (Annex-D)

Proforma of Bank Guarantee

The bidder is expected to examine all instructions, forms, terms and conditions
in the tender document. Failure to furnish all information required by the tender
document or submission of a tender not substantially responsive to the tender
document in every respect will be at the bidder’s risk and may result in rejection of
his/her/their bid.

The bidder shall not make or cause to be made any alteration, erasure or

obliteration to the text of the Tender document.
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l. Form 1 (with Appendices 1 and 2)

Application for appointment as Concurrent Auditor:

Technical Bid Form

1 | Name of the CA firm

2 | Constitution

3 | Complete Postal Address with PIN Code

4 Number and places of branches of CA firm, if
any

5 | Mobile Number

6 | Telephone Number

7 | Email Address
Date of establishment of the CA firm

8 | [Documentary evidence may be
submitted]
Firm Registration Number with ICAI

9 | [Documentary evidence may be
submitted]

10 | Unique Code Number - RBI

11 | Firm’s RBI Category
GST Number

12 | [Copy of the GST Registration may be
submitted]

13 Permanent Account Number (PAN)
[Copy of the PAN may be submitted]

14 Whether currently under cooling period for
RBI Concurrent Audit?

15 Whether previously worked as Statutory

Central /Branch / Concurrent Auditor in RBI?
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16

Name and membership number of the Full
Time Fellow Charted Accountants (FCAS)
Partners who were exclusively associated
with the firm throughout the calendar year
immediately  preceding the year of
empanelment.

[Details of the partners may be provided in
the Form-3]

17

Name and membership number of the full time
CA partner who were exclusively associated
with the firm for more than five years and upto
seven years.

[Details of the partners may be provided in
the Form-3]

18

Name and membership number of the full time
CA partner who were exclusively associated
with the firm for more than seven years and
upto 10 years.

[Details of the partners may be provided in
the Form-3]

19

Name and membership number of the full time
CA partner who were exclusively associated
with the firm for more than 10 years.

[Details of the partners may be provided in
the Form-3]

20

Name and membership number of the
qualified CAs employed in the firm

[Details of the CA employed may be
provided in the Form-4]

21

Average of annual turnover of previous three
years of the firm from Audit Services only (as
distinct from other activities e.g. consultancy)
[Documentary evidence may be
submitted]

22

Number of Skilled Staff in the firm (Group 2 of
CA Intermediate or above)

23

Number of completed years of experience of
the CA firm in bank audits as Concurrent
Auditors /Statutory Central/ Branch Auditor
[Details of bank audit experience may be
provided in the Form-5]
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24

Name and membership number of Full Time
Partners having eight or more years of Bank
Statutory Audit Experience.

25

Details of previous experience in RBI Audits
as Concurrent Auditor/Statutory Central/
Branch Auditors.

26

Name and membership number of Full Time
CA Partners who have acquired additional

qualifications.
[Details of the additional qualifications

may be provided in the Form-3]

27

Whether the CA firm or any of its CA partners
were reprimanded by National Financial
Reporting Authority (NFRA) in the previous
three years?

If yes, the detail thereof may be provided.

28

Whether the CA firm or any of its CA partners
were reprimanded by Quality Review Board in
the previous three years?

If yes, the detail thereof may be provided.

29

Whether the CA firm or any of its CA partner/s
and/or any of the CA employee/s of the firm
was/were held guilty of professional
misconduct during the previous five years
under the Chartered Accountants Act 1949?
If yes, the detail thereof may be provided.

30

Whether the CA firm had refused to take up
the assigned concurrent audit or left the
concurrent audit assigned to it by RBI before
completion of stipulated three years period, in
the previous three years?

If yes, the details thereof may be provided.

31

Have you currently applied for appointment as
Concurrent Auditor in any other RBI
Office/Department? If yes, details thereof

32

Any other relevant information, the firm
wishes to indicate.

I/We declare as under:

(1) I/We confirm that the information furnished above is true and correct and we
have not been de-panelled / Blacklisted by any organization in the past and we
fulfil all the conditions of eligibility for appointment with RBI as a Concurrent

20| Page



Auditor. If Bank finds the details provided by us above are incorrect / not true at
a later date, then the appointment may be cancelled.

(2) The Earnest Money Deposit (EMD) for an amount of ¥25,680/- (Rupees Twenty
Five Thousand Six Hundred Eighty only) shall be deposited with the Reserve
Bank of India, Bhopal.

(3) In case, I/We are awarded the contract, I/We am/are agreeable to furnish a
Performance Bank Guarantee for an amount equal to 5% of the contract value.
Should we fail to execute the contract or violate the terms thereof we agree that
Reserve Bank shall have the right to forfeit the guaranteed sum. Once the
performance bank guarantee is submitted and the contract with the Bank is
executed, the EMD shall be refunded by the Bank. The Bank shall not be liable
to pay any interest on the EMD.

(4) I/IWe have read the terms and conditions stipulated for appointment as
Concurrent Auditors of the Bank and I/We also understand that the Bank has
reserved its right to accept or reject the application without assigning any
reasons.

(5) We also agree that our tender will remain valid for acceptance by the Bank for
90 days from the date of opening of part | the tender and this period of validity
can be extended for such period as may be mutually agreed between the Bank
and us in writing. We agree to keep the Bank Guarantee towards Earnest
Money Deposit valid during the entire period of validity of tender.

Place: Signature of Authorised Signatory
Date: with the Seal of the CA Firm
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Form 2

Application for appointment as Concurrent Auditor:

Financial Bid Form

Name of the CA firm

Complete Address

Monthly remuneration for carrying
our concurrent audit in RBI (including
all costs and excluding applicable
taxes)

(Amount in Rupees - in words and
figures)

Place:

Date:

Signature of Authorised Signatory
with the Seal of the firm
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Form-3: Details of Full Time Partners

Date of Number of
Name of | awarding | Date of Other years of
the Full joining | Membership e experience
. Qualifications .
Time of the Number N in Bank
ACA | FCA .
Partners firm Statutory
Audit
* Indicate only if the partner has acquired the following qualifications
Additional qualification From
Diploma in Information Systems (DISA) ICAI
Certified Information System Auditor (CISA) ISACA, USA
Certified Public Accountant (CPA) AICPA, USA
Certified Internal Auditor (CIA) 1A, USA
Certified Fraud Examiner (CFE) ACFE, USA.
(i) IND AS (ii) Forensic Accounting and Fraud Prevention (iii) Public Finance & Government Accounting ICAI

(iv) Concurrent audit of Banks (v) Anti Money Laundering Law (vi) Forex and Treasury Management
(vii) Goods and Service Tax

Place:

Date: with the Seal of the CA Firm

Signature of Authorised Signatory
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Form-4: Details of Full Time Employed CA

Date of :
Name of the 'oinailne 2he Membership Other Experience
employed CA J firri Number Qualifications P
Place: Signature of Authorised Signatory
Date: with the Seal of the CA Firm

24 |Page



Form-5: Details of the Experience of the Firm in Banks/RBI Audits

Experience of the Firm in
Banks/RBI Audits
(from/to date)

Type of Name of the Branch/
Audit * Bank Office

* Statutory Central / Statutory Branch / Concurrent Audit

Place: Signature of Authorised Signatory
Date: with the Seal of the CA Firm
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VI. Eligibility Criteria

Reserve Bank of India, Bhopal invites e-tenders under Two — Bid system (Technical &
Financial Bid) for Appointment of Concurrent Auditor for the period October 01, 2026 to
September 30, 2027 for Reserve Bank of India, Bhopal.

1. The applicant firm should be a category-lI Concurrent Audit firm registered with
ICAI for Madhya Pradesh State to be eligible for appointment as Concurrent
Auditor. The applicant firm should have its Registered Office in Bhopal /Head
Office in Madhya Pradesh and Branch Office in Bhopal with adequate manpower
in Bhopal to take care of replacement, etc., in respect of manpower to be eligible
for appointment as Concurrent Auditor.

2. The minimum monthly remuneration will be ¥1,07,000/- (Rupees One Lakh Seven
Thousand only) exclusive of GST.

3. The applications indicating less than the minimum monthly remuneration will be
rejected.

4. The documentary evidence must be uploaded with respect to each criterion. The
type of documents have been listed in Annex-C. The eligibility of the firm will be
decided on the basis of the documents uploaded by the firm. If the required
documents are not uploaded by the bidders, the bids submitted by the bidder
concerned will be rejected and not processed further.

5. Please note that the firms which are currently Statutory/ Statutory Branch Auditors/
GST Auditors/ Concurrent Auditors of RBI and those firms which have conducted
such audits in RBI in the past but at least two years have not elapsed since the
completion of such assignment as on September 30, 2026 are NOT eligible.
Additionally, the firms that were/ are appointed as Statutory Auditors in DICGC and
NHB for the years 2024-25 and 2025-26 are not eligible to apply.

6. The firm or no partner should have been subjected to any disciplinary proceedings
initiated by the ICAL.

7. The firm or partners of the firm should not have been debarred or blacklisted by

any Government /Semi—-Government organization/Institution in India or abroad.
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(i)

(ii)

(iii)

(iv)

(v)

(vi)

VIl. Evaluation Criteria

The appointment methodology comprises a two-stage process, involving technical and
financial bidding, with separate evaluation for the two stages and a qualifying criterion in
the technical evaluation. Bidders must note that a two-stage procedure will be adopted
in evaluating the bids with the technical evaluation being completed prior to opening of
financial bids.

Firms securing 60 or more marks (out of 100) in technical bid only will be eligible for the
next stage of financial evaluation.

Technical Bids of applicants will be evaluated based on the eligibility criteria as mentioned
earlier, after scrutinizing all the relevant documents as sought from the bidders and as
per the methodology given below.

Quality, competence, and reliability of the firm is of paramount importance in this tender.
The decision of appointment would be made as under:

The Bank shall notify those bidders whose proposals do not meet the minimum qualifying
marks or were considered non-responsive to the tender conditions. The Bank shall
simultaneously notify the bidders who have secured the minimum qualifying marks,
indicating the date and time set for opening of the financial bids. The notification will be
sent by electronic mail.

The financial bids shall be opened publicly in the presence of the bidders representatives
who choose to attend (only one representative per bidder). The name of the bidder, the
guality score and the offered prices shall be read aloud and recorded when the financial
bids are opened. Financial Bids of applicants will be evaluated as per methodology given

in Annex-II.

(vii) The second stage will be the opening of the financial bids of the firms that have qualified

in the technical evaluation. It has been decided that instead of specific points for L1 to
L5 bidders, the following formula may be used to normalise the scores considering L1
as base.

Score under the financial evaluation, Lowest Financial Bid Amount

Financial Bid Amount 4

(viii) The final evaluation will be done by combining the marks secured in the technical and

financial evaluation in the ratio of 70:30 with the bidder obtaining the highest total marks

becoming eligible for appointment.
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(ix) In the event of tie after final evaluation, the tie may be resolved by evaluating the firm
based on four parameters of technical evaluation viz. (1) Experience of the CA firms in
bank audits (2) Experience of the firm (3) Full time FCA Partners and (4) Average
Turnover, with these parameters being sequentially considered e.g., if there is a tie
between firm ‘A’ and ‘B’ after final evaluation then the points obtained under ‘experience
in bank audits’ parameter may be considered for deciding the successful bidder. In the
event of tie under the above parameter also, the points obtained under the subsequent

parameter i.e., experience of the firm may be considered and so on.
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Annex - |

Appointment of Concurrent Auditors in RBI - Technical Bid Evaluation

Scr) Parameters Scoring Scale Remarks Score
. Half point (0.5) for every | Establishment year
1 E);pgirrl?nnce ofthe calendar year. as per the ICAI data
[Maximum 15 Points]
Number of Full
Time FCA
Full Time Fellow .. | associated with the
2 Chartered SJ?eeair;ldFﬁl—ngrlﬁ?Ficxgt firm throughout the
Accountant (FCA) . . " | calendar year
Partners [Maximum 12 Points] immediately
preceding the year
of empanelment.
e One point (1.0) for
each Full-Time CA
partner  associated
with the firm for more
than five years and
upto seven years.
e One and half point
I (1.5) for each Full-
:_;‘_\.SSOC(ISFJ/IAI\IOI‘I of Full- Time CA partner | Completed years
3 'me _partners associated with the | from the joining
with the firm - firm for more than | date of CA partner
Number of Partners '
seven years and upto
ten years.
e Two points (2.0) for
each Full-Time CA
partner  associated
with the firm for more
than ten years.
[Maximum 10 Points]
Key Professional One point (1.0) each for
4 | Staff - Full Time CA | Full Time CA employees.
Employees [Maximum 8 Points]
Average of annual | e One point (1.0) each|e.g.,, If a firm is
turnover of previous for turnover of %100 | situated in Delhi
5 three years of the lakh average turnover | having average
firm  from  Audit and its multiples in | turnover of 3450
Services only (as metro cities (Mumbai, | lakh, it would be
distinct from other Delhi, Chennai, | awarded four
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Sr

No Parameters Scoring Scale Remarks Score
activities e.g. Kolkata, Bengaluru | points. In  non-
consultancy) and Hyderabad) metro centres, the

e One point (1.0) each | frm with same
for completed 60 | turnover would get
lakh and its multiples | seven points.
at other places.

[Maximum 10 Points]

Number of Skilled Quarter point (0.25) each €.g., Ifaflrm ha§_30
- A . e Full Time Qualified
Staff - Qualified in for Full Time Qualified .

6 . Skilled Staff, then

Group 2 of CA Skilled Staff )
. : . 7.5 points would be
Intermediate [Maximum 12 Points]
awarded.
Half point (0.5) each for | e.g., In case the CA
Experience of the completed one year of | firm has 17 years of
CAp frm in_ bank experience of the CA firm | experience in bank
audits as Concurrent in  bank audits as | audits as

7 Auditors /Statutor concurrent Auditors and/ | Concurrent
Central/ Brancz or Statutory Central | Auditor/ Statutory
Auditor Auditors and/or Branch | Central /Branch

Auditors. Auditor, 8.5 points

[Maximum 20 Points] would be awarded.

e.g., if a firm has
. five  Full  Time
Number of Full Time One point (1.0) each _for Partners having
; Full Time Partner having
Partners having | . more than 10 years
. eight or more years of .

8 | eight or more years Bank  Statutorv  Audit of experience of
of Bank Statutory experience y Bank Statutory
Audit experience. ber ' . Audit, then four

[Maximum 4 Points] :

points would be
awarded.
Previous experience | © No Prior Experience
in  RB ALE)ditS as of Audits in RBI - [Nil | In case of new firm
Concurrent Point] having no prior

9 Auditor/Statutory e Prior Experience of | audit engagement
Central/ Branch Audits in RBI - [3.0 | with RBI, no point
Auditors Points] would be awarded.

[Maximum 3 Points]
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Sr
No

Parameters

Scoring Scale

Remarks

Score

10

Additional
qualifications/
continuous skill
upgradation of the
Full Time CA
Partners.

e Half point (0.5) each
for any of these
additional
gualifications ()
Diploma in
Information Systems
(DISA) from ICAI (ii)
Certified Information
System Auditor
(CISA) from ISACA,
USA (i) Certified
Public Accountant
(CPA) from AICPA,
USA (iv) Certified
Internal Auditor (CIA)
from 1A, USA (v)
Certified Fraud
Examiner (CFE) from
ACFE, USA.

e Quarter point (0.25)
each for any of the
certification courses
from ICAI in viz. (i)
IND AS (ii) Forensic
Accounting and Fraud
Prevention (iii) Public
Finance &
Government
Accounting (iv)
Concurrent audit of
Banks (v) Anti Money
Laundering Law (vi)
Forex and Treasury
Management (vii)
Goods and Service
Tax.

[Maximum 6 Points]

One Full Time CA
Partners  will
awarded point only

for

qualification.

be

one

PROFESSIONAL TRACK RECORD

11

The CA firm or any
of its CA partners
reprimanded by
National  Financial
Reporting Authority
(NFRA) in previous
three years.

In case, in previous three
years, the CA firm or any
of its partners have been
issued/ imposed an
Advisory /  Caution/
Penalty (Monetary) by
NFRA — [Negative 10
points].
[Maximum '0' Point]
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Appointment of Concurrent Auditor 2026

Scr) Parameters Scoring Scale Remarks Score
The score of the firm, will
The CA firm or any | be reduced by 10 points,
of its CA partners | incase, in previous three
12 reprimanded by | years, the CA firm or any
Quality Review | of its partners have been
Board in previous | issued an advisory by the
three years. Quality Review Board.
[Maximum '0' Point]
The score of the firm will
be reduced by 10 points,
if the CA firm or any of its
Professional CA partner/s and/or any
. of the CA employee/s of
Misconduct by a )
the firm was/ were held
13 | member as per ICAI . .
. : ; guilty of professional
in the previous five . .
misconduct during the
years. : )
previous five years under
the Chartered
Accountants Act 1949.
[Maximum '0' Point]
The score of the firm, will
be reduced by 10 points,
in case, in the previous
three years, the CA firm
Refusal of Audit/s had refl_Jsed to take up
. the assigned concurrent
allotted by RBI in :
14 : audit  or left  the
the previous three .
concurrent audit

years.

assigned to it by RBI

before  completion of
stipulated three years
period.

[Maximum '0" Point]

TOTAL
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Appointment of Concurrent Auditor 2026

Annex - I

Appointment of Concurrent Auditors in RBI, Bhopal - Criteria for Financial Bid

Evaluation

Annex-2: Scoring Method under Financial Evaluation and Some Examples Under

Different Scenarios

A. Methodology for Financial Evaluation

S no | Particular Formula*
1 Lowest Bid (L1) L1/L1
2 L-2 L1/L2
3 L-3 L1/L3
4 L-4 L1/L4
5 L-5 L1/L5
6 L-6 L1/L6

L-n L1/Ln

* Value upto two decimal points

B. Example 1: Wide Variation in the Financial Bids

Financial Bids Sorted Bids and Scoring

Firm Quote L | Firm Quote Points | Formula
Firm A | 1,00,000 | L1 | Firm E 98,500 | 100.00| L1/L1
Firm B | 1,20,000 | L2 | Firm A | 1,00,000| 98.50| L1/L2
Firm C| 1,50,000 | L3 | Firm D | 1,15,000| 85.65| L1/L3
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FimD| 1,15,000 | L4 | Firm B | 1,20,000| 82.08| L1/L4
Firm E 98,500 | L5 | Firm F | 1,32,000| 74.62| L1/L5
FirmF | 1,32,000 | L6 | Firm C | 1,50,000| 65.67| L1/L6

Example 2: Two Firms with Same Financial Bids

Financial Bids Sorted Bids and Scoring

Firm Quote L | Firm Quote Points | Formula
Firm A | 1,00,000 | L1 | Firm E 98,500 | 100.00| L1/L1
Firm B | 1,20,000 | L2 | Firm A | 1,00,000 | 98.50| L1/L2
Firm C| 1,20,000 | L3 | Firm D | 1,15,000 | 85.65| L1/L3
FirmD | 1,15,000 | L4 | Firm B | 1,20,000 | 82.08| L1/L4
Firm E 98,500 | L5 | Firm C | 1,20,000 | 82.08 | L1/L5
FirmF | 1,32,000 | L6 | FirmF | 1,32,000 | 74.62| L1/L6

Note: "In case of identical financial bids, the same score is awarded. The 'L’

numbering is for identification only and does not affect the score.”

C. Example 3: Marginal Variation in the Financial Bids

Financial Bids Sorted Bids and Scoring
Firm Quote L | Firm Quote Points | Formula
Firm A | 1,00,000 | L1 | Firm A | 1,00,000 | 100.00 | L1/L1
FirmB | 1,01,000 | L2 | Firm F | 1,00,010 | 99.99| L1/L2
Firm C| 1,00,100 | L3 | Firm C | 1,00,100 | 99.90| L1/L3
FirmD| 1,00,300 | L4 | Firm E | 1,00,250 | 99.75| L1/L4
FirmE | 1,00,250 | L5 | Firm D | 1,00,300 | 99.70| L1/L5
FirmF | 1,00,010 | L6 | Firm B | 1,01,000 | 99.01| L1/L6
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The bids/applications indicating less than the minimum monthly remuneration
(%1,07,000/- excluding GST) will be out-rightly rejected.

VIll. Terms and Conditions

1. Tenders (Technical and Financial bids) are invited from Category-I Concurrent Audit

(CA) firms registered with ICAI for Madhya Pradesh State for conducting Concurrent

Audit of Reserve Bank of India, Bhopal.

2. The profile of the audit firm should include information of partners, staff strength (skilled

and semi-skilled) and previous experience of similar auditing etc.

3. The two-stage tendering process would be as under:

a.

Tender is invited comprising a two-stage process involving technical and
financial bidding with separate evaluation for the two stages and a
qualifying criteria in the technical evaluation.

The first stage will be evaluation of the technical bids. The detailed
criteria for technical evaluation is given in Annex-1. The maximum marks
that can be secured under technical evaluation will be 100. Firms
securing 60 marks or more, only will be considered for the next stage of
financial evaluation.

The second stage will be the opening of the financial bids of the firms
that have qualified in the technical evaluation. The maximum marks that
can be secured under financial evaluation will be 100 as detailed in
Annex-2.

The final evaluation will be done by combining the marks secured in the
technical and financial evaluation in the ratio of 70:30, with the bidder
obtaining the highest total marks becoming eligible for appointment as
Concurrent Auditor of RBI Bhopal.

In the event of tie after final evaluation, the tie may be resolved by

evaluating the firm based on four parameters of technical evaluation viz.
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(1) Experience of the CA firms in bank audits (2) Experience of the firm
(3) Full time FCA Partners and (4) Average Turnover, with these
parameters being sequentially considered e.g., if there is a tie between
firm ‘A’ and ‘B’ after final evaluation then the points obtained under
‘experience in bank audits’ parameter may be considered for deciding
the successful bidder. In the event of tie under the above parameter also,
the points obtained under the subsequent parameter i.e., experience of

the firm may be considered and so on.

4. The firm selected on the basis of the above process will be eligible for appointment as
concurrent auditor initially for the period October 01, 2026 to September 30, 2027, with
the provision of reappointment for a maximum of two more years, one year at a time,
subject to satisfactory performance under a system of appraisal at the end of the year
by the RBI. The appraisal of performance will be done on parameters including quality
of work, adequacy of Chartered Accountants and other skilled staff deployed,
timeliness of submission of reports, instances of non-reporting, issues flagged by
Statutory Auditors which should have been pointed out by the concurrent audit and
such other parameters considered relevant by RBI.

5. After selection and before commencement of work, the successful bidder shall execute
(at his/her own expense) an agreement on a stamp paper of prescribed value with the
Bank. The bidder shall also submit a Performance Bank Guarantee in favour of the
Bank as a security deposit. The amount under the Performance Bank Guarantee shall
be for an amount equal to 5% of the contract value. The Claim period of the
Performance Bank Guarantee shall be at least 06 months beyond the date of expiry of
the Bank Guarantee. No interest will be paid by the Bank on the Performance Bank
Guarantee deposited. Further, RBI reserves the right to recover any part or the entire

amount of the Performance Bank Guarantee in case of any loss, theft, damage, non-
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payment of salary etc. The decision of RBI in respect of such losses shall be final and
binding.
6. Payment Terms —

a. The minimum monthly remuneration would be ¥1,07,000/- (Rupees One
Lakh Seven Thousand only) exclusive of GST and inclusive of all costs
for undertaking the Concurrent Audit of RBI Bhopal. The remuneration
specified would be applicable for the period of three years and will not be
changed on renewal. The remuneration would be paid after deduction of
Income Tax at source in terms of Section 393 of the Income Tax Act 2025
and other applicable taxes.

b. The quoted remuneration shall be final and irreversible. The payment
shall be made electronically within a reasonable period after submission
of bill by the firm. RBI shall not be liable for any penalty for delay in
payment for reasons beyond its control. The remuneration quoted shall
be fixed and binding without any escalation whatsoever till one year or
on extension of time or renewal.

c. No advance shall be paid. Bill for monthly remuneration may be raised
by the Concurrent Audit firm on a monthly basis and the same shall be
settled after deducting all applicable statutory taxes. The payment shall
be made within 30 days through NEFT from the date of submission of
complete bill.

7. The Concurrent Audit firm must deploy minimum prescribed complement of
Staff (1 Chartered Accountant + 4 Skilled Staff). The Skilled Staff should have
a least qualified in Group 2 of the CA Intermediate or Group Il of IPCC and
undergoing Article Training. The team should have working knowledge of

computers/ systems.
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8. Penalty - The presence of Chartered Accountant/ Partner of the firm on all working
days during working hours is mandatory. The staff as indicated in point no. 7 have to
be present on all working days of RBI and observe the working hours of RBI. The
presence of the above staff would be monitored by the Bank. Absence of any one or
more of the deployed staff/ suitable similar/ equivalent substitute staff would attract a
penalty of ¥3,000/- per day. Under all circumstances, it should be ensured that each of
the members are deployed in the Bank on a continuous basis for at least a period of
eight months. In normal course, the team deployed by the firm should not be shuffled,
but only under extreme exigencies, and even in such situations, it should be ensured
that the entire team of four (04) skilled are replaced in a staggered manner with a
minimum gap of one (01) month.

9. The firms which are currently Statutory Branch Auditors/ GST Auditors/ Concurrent
Auditors of RBI and those firms which have conducted such audits in RBI in the past
but at least two years have not elapsed since the completion of such assignment, as
on September 30, 2026 are NOT eligible to apply. An undertaking to this effect in
attached Annex-A is required to be submitted by the firm.

10. An indicative list of activities covered under the audit and ‘Synopsis for Concurrent
Auditors’ is given in Annex-B. All the departments of Bhopal office shall be covered
under Concurrent Audit. The firm shall assist Bank’s staff in determination of all
statutory taxes and returns thereof. The firm will prepare, and file Income Tax/GST
returns of the Bank (and any other related return/s which may come in force
subsequently) at the designated intervals. The said list (Annex-B) is only
tentative/indicative in nature and is subject to change based on the revisions done by
the Bank from time to time. The Bank reserves the right to add/ delete areas of work
by Concurrent Auditors (CA) as per its requirement for which there would be no change
in the monthly remuneration quoted and agreed.

11. RBI will not provide any other facility/ charges to staff besides suitable sitting space.
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12. The Reserve Bank of India does not bind itself to accept the lowest or any tender and
reserves to itself the right to accept or reject any or all the tenders, either in whole or

in part, without assigning any reason for doing so.

13. Scope of work —

a. The scope of audit will include areas of work as mentioned in Annex-B
of the tender document.

b. The functions as specified in the scope and coverage may be enlarged
from time to time depending upon the needs of the Bank without change
in remuneration.

c. The CA shall indemnify and keep indemnified, defend and hold good the
Reserve Bank, its directors, officers, employees and agents against loss,
damages or claims arising out of any violations of applicable laws,
regulations, guidelines during the contract period and for the breach
committed by the CA on account of misconduct, omission and negligence
by the CA.

d. The firm/CA will be responsible for any omission or commissions on its
part in respect of any transactions seen by them. In case any serious act
of omission and commission is noticed in the working of the audit firm,
the Bank reserves the right to report to the Institute of chartered
Accountants of India for such actions as they may deem fit.

14. A quarterly meeting with the Concurrent Auditors would be held with Bank’s
Management Team/HoDs after the end of every quarter to review the working of the
office in the quarter and discuss changes in the tax laws/structure and its impact on
Bank.

15. All erasures and alterations made while filling the tender must be attested by initials

of the tenderer. Overwriting of figures is not permitted. Failure to comply with either of
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these conditions will render the tender void at the Bank's option. No request for any
change in remuneration or conditions after the opening of the part 1l tender will be
entertained.

16. The process of selection of concurrent auditors will be completed through e-tendering.
All chartered accountant firms are required to register themselves on CPPP Portal

https://etenders.gov.in/eprocure/app for e-tendering process.

17. Please note that for applying under the e-tendering process, a firm should be
registered on CPPP Portal. Therefore, you are requested to expedite vendor registration
for participation in the tender process.

18. Part-1 of the tender will be opened on September 03, 2026, 03:00 pm. Part-II of the
tenders will be opened for eligible tenderers subsequently. Firms are advised to use
only the forms supplied by the Bank and not to use any other forms. Incomplete tenders
are liable for rejection.

19. RBI reserves the right of addition/alteration of the scope of audit by adding to or
omitting any work without prejudice to this appointment. There would be no change in
the monthly remuneration on account of this change in the areas of audit.

20. All disputes arising out of or in any way connected with this appointment shall be
deemed to have arisen at Bhopal and only Courts in Bhopal shall have the jurisdiction
to determine the same.

21. The firm/CA shall not sublet, transfer or assign the contract or any part thereof without
the prior written approval of the Bank to any other firm. In case of breach of these
conditions, the Bank may serve a notice in writing on the Auditor rescinding the
contract, without prejudice to Bank’s other remedies against the Auditor.

22. It shall be the firm/CA’s responsibility to ensure that the obligations under the terms of
this contract are duly performed and observed. If the CA fails to carry out any of his/her

obligations/ duties in terms of the Agreement or violates any general instructions and
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special conditions, the appointment may be terminated by the Bank without assigning
any reason.

23. If the Auditor firm commits any act of insolvency or shall be adjudged an insolvent or
being an incorporated company shall have an order for compulsory winding up made
against it or pass an effective resolution for winding up voluntarily or subject to
supervision of the Court and official Assignee or liquidator in such acts of solvency or
winding up, as the case may be, shall be unable within seven days after notice of
him//her/them requiring him/her/them to do so, to show to the reasonable satisfaction
of Bank that the firm is able to carry out and fulfil the appointment and to give security
therefor, if so required by Bank.

24. The firm would be deemed to have acknowledged that all materials & information
which has or will come into its possession or knowledge in connection with this
agreement or the performance hereof, whether consisting of confidential or proprietary
data or not, will at all times be held by it in strictest confidence and it shall not make
any use thereof, other than for the performance of its obligations and to release it only
to employees requiring such information for the purpose of performing obligations
described herein and not to any other.

25. Termination Clause - If at any time the Bank is not satisfied with the services provided
by the firm, the Bank may terminate the contract after giving a notice of one calendar
month. The firm, if it wishes to terminate the services, has to provide a similar notice
to the Bank.

26. The Bank may terminate the contract in the event the successful bidder fails to furnish
the Performance Bank Guarantee for the prescribed value or fails to execute the
agreement within specified period

27. Failure of the successful bidder to comply with the requirements of any of the clause
shall constitute sufficient grounds for the annulment of the award and revoke Bank

Guarantee submitted.
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28. Commercial conditions and settlement of dispute by Arbitration - All disputes and
differences of any kind whatever arising out of or in connection with this appointment
shall be referred to Regional Director, Reserve Bank of India, Bhopal and settled by
him/her who shall state his/her decision in writing. Such decision may be in the form of
a final certificate or otherwise. If either the Employer or the firm be dissatisfied with the
decision of the Regional Director on a matter, question or dispute of any kind or as to
withholding by the Bank of any Certificate to which the firm may claim to be entitled,
then and in any such case either party (the Employer or the firm) may within 28 days,
after receiving notice of such decision, give a written notice to the other party requiring
that matters in dispute be arbitrated upon. Such written notice shall specify the matters
which are in dispute or difference, of which such written notice has been given and no
other shall be and is hereby referred to the arbitration and final decision of an arbitrator
to be agreed upon by both the parties or, in case of disagreement as to the appointment
of single arbitrator, to the appointment of two arbitrators, one to be appointed by each
party, which arbitrators shall, before taking upon themselves the burden of reference,
appoint an Umpire. The entire arbitration will be governed by the Indian Arbitration and
Conciliation Act 1996.

29. The firm shall abide by all the laws of the land in respect of Labour Act, PPF, gratuity,
ESI, minimum wages etc. The Bank shall not be responsible for any claim on any
account for not abiding with these laws. The firm shall give details of the staff going to
be deployed for Bank’s verification.

30. Prevention of Sexual Harassment Clause —

a. The firm shall be solely responsible for full compliance with the provisions
of the sexual harassment of women at workplace (Prevention, Prohibition
and Redressal) Act, 2013. In case of any complaint of sexual harassment
against its employees within the premises of the Bank, the complaint will

be filed before the Internal Complaint Committee constituted by the firm
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and the firm shall ensure appropriate action under the said Act in respect
of the compliant.

b. Any complaint of sexual harassment from any aggrieved employee of the
firm against any employee/customer/visitor of the Bank shall be taken
cognizance of by the Regional Complaints Committee constituted by the
Bank.

c. The firm shall be responsible for educating its employees about
prevention of sexual harassment at workplace and related issues.

d. The firm shall be responsible for any monetary compensation that may
need to be paid in case the incidence involves the employees of the firm,
for instance any monetary relief to Bank’s employee, if sexual violence
by the employee of the firm is proved.

31. The monthly remuneration quoted shall be deemed to have excluded GST. If the
applicant fails to exclude GST in the tender, no claim thereof will be entertained by the
Bank afterwards. As per Indian laws, TDS will be deducted at source and a certificate
for the same will be issued to the firm.

32. Financial bids shall contain remuneration in Indian Rupees (INR) only as per Form 2,

both in figures and words. No other enclosure is permitted with financial bid.

33. Non-disclosure —

a. The Firm/Company shall not disclose directly or indirectly any
information, materials and details of the Bank’s infrastructure / systems/
equipment etc., which may come to the possession or knowledge of the
Firm/ Company during the course of discharging contractual obligations
In connection with this agreement to any third party and shall at all times
hold the same in strictest confidence. The Firm / Company shall treat the

details of the contract as private and confidential, except to the extent

Page 43 of 93



31.

Appointment of Concurrent Auditor 2026

necessary to carry out the obligations under the contract or to comply
with applicable laws. The Firm/ Company shall not publish, permit to be
published, or disclose any particulars of the works in any trade or
technical paper or elsewhere without the previous written consent of the
Bank. The Firm/ Company shall indemnify the Bank for any loss suffered
by it as a result of disclosure of any confidential information.

Failure to observe the above shall be treated as breach of contract on
the part of the Firm/ Company and the Bank shall be entitled to claim
damages and pursue legal remedies. The Firm/ Company shall take all
appropriate actions, as required, to ensure that the obligations of non-
disclosure of confidential information under this agreement are fully
satisfied. The Firm’s / Company’s obligations with respect to non-
disclosure and confidentiality will survive the expiry or termination of this
agreement for whatever reason.

The selected firm is required to submit an affidavit-cum-indemnity bond
on non-judicial stamp paper (value as per local stamp laws) at the time
of appointment/ extension of the term of appointment, as to the
maintenance of confidentiality and secrecy of the Bank’s systems and
procedures as also to indemnify the Bank against any claim due to loss

or damage arising because of disclosure of any information by it.

Signing of Contract:

a.

General instructions to the bidders and special conditions hereinbefore

referred to shall be the basis of the final contract to be entered into with the

successful bidder.
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b. In case of partnership firms the Tender submitted on behalf of a firm shall

be signed by the partner of the firm on its behalf.

c. On receipt of intimation from RBI regarding acceptance of the Tender,
the successful tenderer shall be bound to implement the Contract from the date
specified therein. The successful tenderer shall sign an agreement in
accordance with the extant provisions. The successful tenderer shall be liable
to pay the appropriate and required stamp duty amount on the said agreement
in accordance with the Stamp laws in force in Madhya Pradesh. The successful
bidder will be required to execute an agreement within a period of two weeks
from the date of issue of Letter of Award. If the selected Agency fails to sign the
formal agreement within two weeks of award of contract or fails to commence
the work on due date, the letter awarding the work shall be treated as cancelled
and EMD made by it shall be forfeited, the bidder shall also be liable to risk and
cost. Further, the Bank reserves the right to debar such persons from
participating in any tender/undertaking any work in the Bank for a period of three
years. However, before doing so, the Bank may give seven days show cause
notice (SCN) to the person and consider any reply submitted to the SCN before
finally deciding on debarring the person. The decision of the Bank shall be final

in this regard.

d. Notwithstanding the signing of the agreement, the written acceptance by
Reserve Bank of a tender in itself shall not constitute a binding agreement
between the Reserve Bank and the person so bidding, whether such contract is

or is not subsequently executed.

e. The EMD of the successful bidder shall be refunded by the Bank once
the successful bidder submits Performance Bank Guarantee and execute

contract agreement with Bank, on which, the Bank shall not pay any interest.
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EMD of the unsuccessful bidders will be returned within 30 days of the award of
the contract without any interest. EMD shall be forfeited if the bidder withdraws

his bid during the tender bid evaluation process.

| / We have read the above terms and conditions and the same are acceptable to

me/us.

Signature of the authorized person: ...

Name of the signatory (in block capital letters): ...

Name of the firm: ..o
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Annex-A
IX (a). Undertaking
W, IS e (name of firm) having
registered Office at ... (address of

firm) are NOT currently Statutory/ Statutory Branch Auditors/ GST Auditors/
Concurrent Auditors of RBI and have NOT conducted such audits in RBI for the years
2024-25 and 202-26.

Further, we are not currently appointed / were not appointed in the past as Statutory
Auditors in DICGC and NHB during the years 2024-25 and 2025-26.

We confirm that in the event of having rendered service in the past in the capacities
mentioned above, the cooling period of two years prior to the 30" day of September
2026 had been observed.

(Signature of Authorized Signatory with the Seal of the firm)
Date:

Place:
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IX(b). Undertaking regarding declaration of debarment by public institution (s)
(To be submitted by the tenderer on their letterhead)

NamMeE Of WoOrK: ..o e e

1 W (Name of bidder) declares

a) l/we or any of our allied firm* is/ are not debarred/suspended/blacklisted by any public
institution/entity in India or any other country as on ............ (last date of submission of
bid.)

b) I/We or any of our allied firm* have not made any transgression in respect of the code
of integrity (as mentioned in the tender) with any public institution/entity in India or any

other country in last three yearsason ..................... (last date of submission of bid).

c) We will inform Bank in writing, in case, I/We or any of our allied firm* is/are
debarred/suspended/blacklisted by any public institution/entity in India or any other country

on or before award of work for the captioned work.

2.1we .o (Name of the bidder) declares that I/We or any of our allied firm*
............... (Name of the allied firm(s) is / are debarred / suspended / blacklisted by
............... (Name and address of public institution in India or any other country) and the
same effective up to............. (date). A copy of such letter is attached for your information

and record.

(Seal and signature of the bidder)

Date
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Place
(Note: strike out one of the above two declarations which is not applicable)

*Allied firm: A firm would be termed as “allied firm” if the management is common, or substantial or
majority shares are owned by the banned/suspended firm and by virtue of this it has a controlling voice.

Further all successor firms will also be considered as allied firms.
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Annex-B

IX (b). SYNOPSIS FOR CONCURRENT AUDITOR
TO UNDERTAKE AUDIT OF THE BANK

A. General:

1. Anindex of areas (Scope of Audit) on which Concurrent Audit (CA) firm may draw
monthly audit scrutiny report will be given at the time of appointment. The CAs will

cover the following departments of Bhopal RO.

1. Rajbhasha Cell

2. Information &Technology Cell

3. Protocol & Security Cell

4. Financial Inclusion & Development Department

5. Estate Department

6. Foreign Exchange Department

7. Department of Statistical Information Management
8. Department of Supervision

9. Department of Regulation Cell

10. Human Resource Management Department & Establishment Section
11. Issue Department

12. Office of RBI Ombudsman

13. Department of Economic Policy and Research

14. Banking Department

15. Consumer Education Protection Cell
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a) On an average the number of vouchers to be checked by CAs monthly
would be 500. However, the number is only indicative in nature and there
may be increase/ decrease in the number of vouchers based on the
requirement of the office/ department.

b) CAs are expected to familiarize themselves with the system and
procedures of the Office/ Department and expected to go through all the
relevant circulars/ guidelines issued by the Bank from time to time, the
provisions incorporated in the relevant manuals, Expenditure Rules etc.

c) CAs are expected to familiarize themselves with the application - Audit
Management System (AMS) developed by the Bank for the audit purpose
and submit the report/s and create action paras (including rectified paras)
as required by the Bank.

d) The CAs should undertake the scrutiny of vouchers with reference to the
following aspects:

i.  Adherence to Bank's Expenditure Rule
ii.  Narration and accounting under the proper head of accounting,
iii.  Correct accounting of revenue and capital nature of expenditures.
iv.  Maintenance of all relevant accounts (Such as RBI General A/C,
SGL, supporting Records/ Registers etc.) as per prescribed
norms.
v. Inter-office Auto Reconciliation A/c, Adjustments A/c.

vi.  Reconciliation and monitoring of Charges A/c at monthly interval.

vii.  Calculation of claims of agency commission.
viii.  Checking processing and posting of depreciation of assets
capitalised

e) The CAs should take up audit of vouchers/ records/ registers on the

agreed dates/ days in consultation with the respective department.
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The CAs required to identify deficiencies noticed, if any, for spot
rectification.

CAs are expected to verify and report that the financial transactions
undertaken are in conformity with the laid down system and procedure/s
of the Bank.

The Concurrent Auditor’s functions as specified above may be enhanced
at a future date as per the requirement of the Office / Department.
Vetting of all financial transactions by various departments. 100%
checking of the applicable taxes, tax rates on the transactions by various
departments and also proper credit of tax to the respective authorities,
prior to payments being made and also 100 % verification of the returns
prior to them being filled.

The Concurrent Auditors / firm will prepare and file various GST/Income
Tax (IT-TDS)/Professional Tax returns of the Bank (and also any other
related return/s which may come in force subsequently) at prescribed /
designated intervals. The Concurrent Auditors will also check and verify
the tax related data prepared by the various departments. The
departments will submit the data inputs to the Concurrent Auditors for
filing of Tax returns.

The CAs functions as specified above may be enlarged at a future date
as per the requirement of the office.

2. The Concurrent Auditor will obtain and familiarize themselves with:

a)

All the items of audit areas of Inspection Department's checklist provided by

the Bhopal Regional Office. The Checklist details the financial and non-

financial areas that need to be looked into while conducting the audit.

Concurrent Audit as per checklist is mandatory.
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Updated copy of General Administration Manual, Banking Department
Manual, Issue Department Manual and Premises Department Manual
available at the respective department of the Bank to be audited.

All the relevant copies of Master Circulars issued by the Human Resource
Management Department (HRMD), Central Office and other Central Office
Departments. The audit firm will also arrange to make reference to the
Central Office circulars incorporated in the annexures attached to the
respective master circular issued by Central Office at the Bhopal Regional
Office.

Bank's Expenditure Rules and Department of Government and Bank
Accounts (DGBA), Central Office circulars issued on the eve of last Annual

Closing of Bank's Accounts.

B. Financial:

1. All financial transactions of all the departments including Office of Banking

Ombudsman, irrespective of their value, will be covered under concurrent audit.

The vouchers scrutinized will strictly adhere to the Bank's prescribed

guidelines/procedures with particular reference to following:

a)
b)

c)
d)

Bank's Expenditure Rules.

Narration and Head of Account of Revenue/Capital (Dead Stock Account)
A/c Expenditure.

Sanctioning authority with reference to cadre wise delegated powers.
Correctness of the postings of transactions in the respective accounting

packages.

2. All financial transactions irrespective of their value will be covered under

concurrent audit including the following:
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Hospitalization bills of existing as well as ex-employees (Direct settlement/
Reimbursement Scheme).

Claims settled under Medical Assistance Fund A/c.

All Dental treatment and other medical claims.

Pension/Family pension /Ex-gratia/Family ex-gratia calculation in respect of
Retirees/Family Pensioners, Compassionate Gratuity and package
calculation in respect of deceased employees.

Re-fixation of pay of the staff as well as re-fixation of pension in respect of
ex-employees, whenever Pay-Scale/ Pension Revision Orders are issued by
Central Office.

Annual increment of staff/ re-fixation of pay in the promotional grade.

All foreign tour bills.

All payments of rents, taxes, water charges, etc.

All payments made (including pre sanction, post sanction and post payment)
to vendors/ suppliers / service providers.

Recoveries of electricity bills made from staff members of the bank.

Arrear payments/ recoveries to be made on revision of minimum wages
components such as ESIC, PF, base wages, etc.

Collection of rent of visiting officers flat (VOF), transit holiday home (THH),

Holiday Homes and other recoveries.

3. Concurrent Auditor will certify the correctness of (i) maintenance of Statutory
Liquidity Ratio (SLR)/ Cash Reserve Ration (CRR) by Urban Co-operative Banks,

State Co-operative Bank, District Central Co-operative Banks and Regional Rural

Banks, and reported through Form | returns and (ii) calculation of penal interest on
shortfall by DoS (for UCBs and DCCBs/St CB) and FIDD (for RRBs), if any.
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. Concurrent Auditor will certify that the waiver of penalty, if any, under the ‘Scheme
of Incentives & Penalties’ and ‘Currency Distribution and Exchange Scheme’ for
bank branches, was done with the approval of Regional Director/ Officer In-

Charge.

. Verification of calculations of currency verification and processing system (CVPS)
incentives, Shredding and briquetting system (SBS) incentives, scheme of
incentives and penalties and currency distribution and exchange scheme (CDES)

in Issue Department.

. Any other audit area having financial implications indicated from time to time by

Bhopal Regional Office/ Central Office is to be audited by the Concurrent Auditor.

. A certificate regarding the under noted instructions are to be furnished to our

Inspection Department, Central Office, Mumbai on a monthly basis.

a) All financial sanctions will be subjected to Concurrent Audit. Excess/
irregularity in financial sanctions by the authority below the rank of
Regional Director (RD) / Officer-In-Charge (O-i-C) will be reported to the
RD / O-i-C and also to Inspection Department and all irregular sanctions
by the RD / O-i-C will be reported to the Inspection Department directly
by the Concurrent Auditor. In case no irregularity is observed, a “NIL”
statement will be sent by the Concurrent Auditor to the Inspection
Department.

b) Financial powers exercised by the Regional Director will be reported by
the Concurrent Auditor to the Inspection Department.

c) The Concurrent Auditor should indicate whether the exercise of financial

sanction /financial powers by the Officers of the Bank and the Regional
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Director are as per the prevailing Reserve Bank of India Expenditure

Rule.

C. Non-Financial:

1. Apart from carrying out 100% check of above transaction-based

a)

b)

d)

vouchers/claims/bills etc., Concurrent Auditor will examine/scrutinize the

following :

Surprise audit check of Cheque Books/Stamps and other valuables held
under the joint custody of officials, as per Central Office guidelines/Manual
provisions carried out by the auditee officials. Concurrent Auditor will
undertake the same at least once in a half year.

Preservation of Housing Loan Account Documents, other documents,
Agreements, Cheque Books, Stationery Items, Computer Consumables and
Valuables and safe custody of Cheque Books and valuables.

Preparation and timely submission of correct monthly statements of
Suspense A/c, Sundry Deposit Alc, etc. and other monthly statements to
be forwarded to Department of Government & Bank Accounts (DGBA),
Central Office. Lists of long and high value outstanding entries in these
sensitive accounts beyond their stipulated period will be enclosed and
commented in the reports.

Reconciliation, monitoring and certifying the correctness of balances in
Charges A/c at monthly and quarterly Charges A/c review suggested as per
the Corporate Strategy and Budget Department (CSBD) guidelines vis-a-vis
approved budget allocation.

Monthly balancing/ reconciliation of aggregate outstanding balances of
Individual Staff Housing Loan Recovery Accounts Sheets with the GL and

SGL a/c balances.
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Application of Annual Interest on the outstanding balances of Staff Housing
Loan Accounts, and passing of accounting entries to the Commission
Account, Exchange Account, Discount Account, Profit & Loss Account from
sale or otherwise of Bank's assets, Depreciation and all other relevant
Provisions Accounts and drawing up of Annual Closing Accounts etc. strictly
in conformity with the DGBA Central Office guidelines etc.
Examine/scrutinize the monthly balancing of Provident Fund accounts
maintained in respect of NABARD employees, application of Half Yearly
interest on PF balances, advance/ withdrawal from PF balances, refund of
PF balances.

Any Central Office prescribed statements/ control returns suggested for
audit check by the Office.

Concurrent Auditor will ensure that there is no leakage of interest, exchange,
commission, discount etc. in the Bank's Income Account at Bhopal Regional
Office audited and that the delegate/s at the Bank's concerned office does/
do not undertake any unilateral change/s in the Central Office prescribed
circulars/ instructions/ guidelines on the various schemes and other facilities
for staff. Any income leakage/deviations made, without specific prior
approval of the concerned Central Office department, may be highlighted in
the monthly Audit Report submitted to the concerned Regional Director for
immediate action/ rectification.

Concurrent Auditor should verify the entries in the system with reference to
the actual transactions/sanctions.

Checking of the insurance of Bank’s properties.

Checking of the calculation of pension amount in HRMD (CES).

Adherence to Bank’s new fixed assets policy and verification of reconciliation

of dead stock by Estate Department.
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Taxation:

1. The Concurrent Auditor should check and confirm the correctness of tax
deducted at source (as to rate applied, time of deduction and time of remittance

etc.) and also confirm the timely filing of returns by the office.

2. The Concurrent Auditor should assist Bank’s staff in determination of all
statutory taxes and returns thereof. The firm will prepare and file GST/ Income
Tax /Professional Tax Returns of the Bank (and also any other related return/s

which may come in force subsequently) at the designated intervals.

3. The Concurrent Auditor should consolidate data from various departments to

enable the Bank to pay its tax liabilities.

4. The Concurrent Auditor should inform the Office on changes in GST rates/
rules/ laws, changes in the minimum wages (base rate, ESIC, PF etc.) as and
when notified by the concerned Government Departments from time to time to

enable the Office to effect immediate implementation of the changes.

5. The Concurrent Auditor should arrange for training session for staff of the Bank
to impart working knowledge of taxation, various statutory requirements

applicable to the bank etc. on half yearly basis.
D. Confirmation of Balances:
1. The firm of Concurrent Auditor will undertake—

a) Concurrent Audit of books of accounts, records, registers, periodical Central
Office prescribed control returns and statements etc. at the Bhopal Regional
Office of RBI.
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Registers to be verified by the auditor may include Sundry Register, Charges
Register, Earnest Money Deposit/ Security Deposit Register, Bank

Guarantee Register, etc.

The Concurrent Auditor will take up the audit of vouchers/ records/ registers
in physical/ digital mode in CBS/ e-Kubler on the agreed dates/ days in

consultation with the Bhopal Regional Office.

General Ledger accounts/Subsidiary General accounts/ supporting records/

registers as prescribed are drawn and properly maintained in CBS/ e-Kuber.

Concurrent Auditor will bring to the notice of In-Charge of the Department, in
writing, any deviation/ irregularity/ lacunae noticed in (a) to (d) above and
inconsistent with Bank's Expenditure Rules/ Banks' General Administration
Manual/Central Office prescribed instructions/ guidelines and secure/
arrange for immediate rectifications/ corrections of the irregularity on the spot/

without any undue delay.

Certify the correctness of Weekly Statement of Affairs generated on Friday of

every week to be forwarded to DGBA, Central Office.

Certify the monthly confirmation of balances in income and expenditure
accounts, dead stock accounts, loan accounts and any other account/ GL

heads operated by Regional Office.

Certify the correctness of the Income Review Statement which includes
income accrued but not received / expenditure incurred but not paid along
with the unutilized provisions for the previous year. The said statement is
required to be forwarded to DGBA, Central Office for the months ended
September, November, December, March and May.
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E. Others:

1. Concurrent Auditor will submit a monthly Statutory and Regulatory compliances
certifying that they have carried out 100% check of transactions and there is
100% compliance with Statutory and Regulatory requirements prescribed in
relevant Statutes/ Rules/ Acts by RBI Bhopal.

2. Concurrent Auditor will submit a Monthly Audit Report to the Regional Director
of the Bhopal Regional Office and incorporate comments on the compliance
position of the audit irregularities pointed out in the previous report or otherwise
in the subsequent report.

3. Concurrent Auditor are expected to familiarize themselves with the application
- Audit Management & Risk Monitoring System (AMRMS) developed by the
Bank for the audit purpose and submit the report/s and create action paras
(including rectified paras) as required by the Bank.

4. Concurrent Auditor firm is advised to use red color pen while checking/ auditing
the records and put a rubber stamp "checked/ audited" with the date and initials
on the records subjected to scrutiny. Further, if audit is done in Sarthi, “Audit
has been done by (Name of the CA/Article)” should be added.

F. Reporting requirements:

1. Monthly Audit Report and certificate should be submitted in the format
prescribed by the Bank.

2. Monthly Audit Report should indicate item-wise action points on the financial

and non-financial (major and other) action paras.
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. Monthly Audit Report should also indicate status of compliance in respect of
action points pertaining to audit report which was rectified during the month and

the reason for delay, of the outstanding compliances, if any.

. Monthly Audit Report should highlight the reasons for inaction in respect of old
outstanding entries in sensitive accounts, such as Suspense, Sundry etc.

Irregularities noticed in sensitive areas and/ or transactions of suspicious
nature should be brought to the notice of Regional Director/ Officer-in-Charge

by recording a special note.

. Concurrent Audit report should incorporate specific comments, wherever

required, duly supported by facts and figures.

. Major irregularities/ frauds/ leakages in income, if any, identified should be
brought to the notice of in charge of auditee office, concerned Central Office
Department and Inspection Department.

Page 61 of 93



Appointment of Concurrent Auditor 2026

Annex C

XI. Certified documents to be uploaded for determining eligibility criteria and

evaluation of technical bids

Sl. Particulars Certified documents must be
No. uploaded
1 Proof of Chartered Accountant (CA)| i. ICAI Certificate*
Firm i. Copy of the Memorandum and
Articles of Association/Certificate of
Incorporation/ Partnership Deed/
Similar other relevant documents.
2 Proof of PAN registration Copy of PAN Card
3 Proof of GST registration Copy of GST Registration Certificate
4 Details of Partners Partnership Deed and/or similar
other relevant document and
ICAI Firm Card*
5 Experience of the Firm - No. of ICAI Firm card*
years
6 Number of Full time Fellow ICAI Firm card*

Chartered Accountant (FCA)

Partners
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7 Association with the same firm — i. ICAIl Firm card*

No. of partners ii. Copy of the Memorandum and
Articles of Association/Certificate
of Incorporation/ Partnership
Deed / similar other relevant
documents.

8 Number of Full time CA employees| i. ICAI Firm card*
presently deployed — Key ii. Letter of Appointment
professional staff
9 Number of Skilled Staff - Qualified in i.  Certificate/ Marks sheet issued by
Group | & Il of IPCC ICAI in support of having passed
the Group | & Il IPCC exam and
. Declaration by the firm
10 | Details of experience of the firm in i. For the purpose of experience,

banks audits as

) System/ IS auditor i)
Auditor/
Statutory Central/ Branch Auditor

Concurrent

only the number of years will be
considered and not the number
of institutions. For example, if in
a particular year the firm has
conducted audit in three banks,
the number of year of experience

will be considered only one and

not three.
The experience letters/
appointment letter should be

uploaded year wise.
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11 | Details of past experience in RBI The relevant experience of RBI audit
audits and assessment of performance by RBI
will have to be provided. Marks will not
be awarded if above document/s is/are

not uploaded by the bidder.

12 | Solvency Certificate Banker’s solvency certificate

* |CAIl Firm Card & ICAI Certificate shall be generated between July 01, 2026 and the
last date of submission of bid.
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Annex- D

IX._FORM OF BANKERS’ SOLVENCY CERTIFICATE FROM A SCHEDULED
COMMERCIAL BANK

This is to certify that to the best of our knowledge and information M/s. ----------=---=----
-------- having marginally noted address, a customer of our bank are/ is respectable
and can be treated as good for any engagement up to a limit of Z---------- (Rupees ----
---------------------------------------------------- ). This certificate is issued without any

guarantee or responsibility on the Bank or any of the officers.
(Signature)
For the Bank
Note:
1. Bankers’ certificate should be on letter head of the bank.

2. In case of partnership firm, certificate to include names of all partners as

recorded with the Bank.
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Annex - E

X. Draft Articles of Agreement

g PR YR ¥oid S, et wrafay HRdIg Red s, iU - 462011 (39 §IG
S & =0 7 Gafid 7), (Rara 37 aRfRufer ), Sief 39 wea o1 waiT Ui 7 81, 3R
A 3% GganT, STRIYBRT 3R TR Hf 2N § TUT Ugdn UedrR

3V
b= o SN v 1 o) CAD R
EREIE I
(@ =0 H F&ffd ¢ ~awad! o tiers (Rrara 34 uRfufedl #, S8l 39 e &1 TanT
gfdgpd 7 g, 3R SUH I Ggdnl, ITRIUBRT 3R TAIGRI off nfid € aum garT
&PR & S ..o 2026 1 i fobar

This Agreement made on this day of 2026 between

Reserve Bank of India, having its office at Reserve Bank of India, Bhopal - 462011
(Hereinafter referred to as the "Bank”) which expression shall unless it is repugnant
to the context or meaning thereof deemed to include its affiliates, successors and

assigns of the ONE part

and

M/s , having its office

at
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(herein after referred to as the " Concurrent Auditor ") which expression shall
unless it is repugnant to the context or meaning thereof deemed to include his

heirs, representatives, administrators and assigns of the OTHER part.

S gHadf dasiee 39 srey § Y fafy ¥ yRdig froid o, Hiora & wHadt
o qlen Funfed #R @ 8

Whereas the Concurrent Auditor is carrying on the Conducting of Concurrent Audit

at Reserve Bank of India, Bhopal from the date specified in this contract;

3R JEfd dF U TRe fei® # Ifcaraa
SR & R IWIGd T g THad AaT IR1&d B JaT3fl &1 Ay U & ol Sgdh
gl

And whereas the Bank is desirous of availing services of the Concurrent Auditor for

the above purposes as indicated in detail in letter No.
dated

IR wefp d R gHadl o Wi 3 ! iR wdf & 3 59 o /d 3go
% d8d qHad! aw Uied gRT I9d ard UeH &1 o1 ] |

And whereas the Bank and Concurrent Auditor are desirous of recording the terms and
conditions under or upon which the said services are to be rendered by the Concurrent
Auditor.

3T TAGERT 9F 3R FHT! AQURIE® GRT 3R 39 o 39 YPR Tgufd uad
CARTIGTE
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NOW IT IS HEREBY AGREED BY AND BETWEEN THE BANK AND THE
CONCURRENT AUDITOR HERETO AS FOLLOWS

1. ffder s iR Iud It SHaueATU® ey &1 HFT &1 JHadr
ARt Ffaer & Ot SR |l &t Widid & gfP HRaT gl
The tender document and all its annexures / enclosures are part of the

aggrement. The Concurrent Auditor confirms his/their acceptance of the

terms & conditions for the tender.

2. QG --roeemeeeee Y AL 3R e TN ST oId b
¥ fAfgd <df & SR 39 JATW ) fopar Srar |

This agreement will come into effect from ------------- and will remain in force

up to -------------------- or until it is terminated as per the terms herein after
contained.

3. fAfder qxaaw & Fam ok =rdf # ffed Ws We (5) & SAR SR $Hdisy
Tdid & 9tfH, g ® HdR dxA drer AR
3. & 3gYd Yeb AP 3MUR
R g gl

The quoted charges of Rs.

covering the cost of shall be payable on monthly basis subject to submission
of invoice and according to the clause number (5) contained in Terms and

Conditions of the tender document.
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3.1 3% & USRI 39 MR ¥ faftad v S fos Fard ddveHe €0 9
UaH $1 715 § 3R 396 uyTd 9ot wifafie <@i/at onfe § wekdl oA & a1e
JPHT YA foar Se|
The payment thereon will be made after the same is duly certified by the

Bank’s officials to the effect that the services have been provided

satisfactorily and after deducting all statutory dues/taxes, etc.

4. UfafAfere Representations:

4.1 THIA oRaT Ui RT IR © b T8, buet i & dgd dofigd
SO B 1 gl I b dgd Ui U Teiged! § A1 HIRIGRT
siffem & Ted ffted wigd IReRt de & oy aRe wH - a1
AT B § | JHAd ol IRIE® T AUl Ics TdhIScc § off HRaAd
TE! TATHR GRITH (TS HLSE) & a1y fafdad efierd g

The concurrent auditor represent that it is a Company registered under

Companies Act or an LLP registered under LLP Act or Partnership firm with
partnership deed duly registered under Partnership Act or Proprietary firm.
The concurrent auditor is a category | Chartered Accountant duly registered
with The Institute of Chartered Accountants of India (ICAl).

4.2 FHAA! AETORIE® Tg Ta9 odl ¢ [ SRAISHTS, U & o oH1d &t o=
aTell FHad T TR & BT Aqcd U dIcs Udldcc gRI bl e iR
I T 3R T 3¢ BRG] gRT TeradT USH P omeih |

Concurrent Auditor undertakes that the Concurrent Audit Team to be

deployed for the RBI, Bhopal shall be headed by one Chartered Accountant

and assisted by four skilled personnel.
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4.3 Tt THTdT TRaTIRIen HHARGT & ST BT HRIMYS I s HIA
HHARET DI FAaH STRURIRT & THg- | 3R 1| ®F Jvaar g a1t SR
3Tféaa ¢+ U &R 38 811 A1e T

All Concurrent Audit staff will have working knowledge of computers.
Skilled Staff should have a least qualified in Group 2 of the CA Intermediate
or Group Il of IPCC and undergoing Article Training.

4.4 T ARETIRIEE 39 910 © TgH & [ AaToRIel ad §b & Gt B fead
B BT IHY S R YR Rord S, Wiura # SRR 1|1 59D
SifaRad, PRI BT HTRAGANR, Al UfEd 1, AMAR SR IqaR &R
31T 31T, HT off IufRYT @

The Concurrent Auditor agrees that the Audit team shall be present at the
RBI, Bhopal on all working days for the working hours of the Bank. Further,
also Saturdays and Sundays and other holidays, if required due to office

exigency.

5. S@TUYRIET BT START Scope of Audit:

5.1 ARATRten & TR # fAfae Twaed & srey-at o Ifcafad srf &= wnfia
=al
The scope of audit will include areas of work as mentioned in Annex- B of

the tender document.

5.2 9 Pl Tl B YR WR RN 3R Hries § [y srf & g9g-99g R
uRefie H Scard & o= sgrar s gear g
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The functions as specified in the scope and coverage may be enlarged from
time to time depending upon the needs of the Bank without change in

remuneration.

6. BH gRI JdaT=id &s/ei-a | ¢l 73 SAfadIt, Sl Iegryg a1 drarys!
UHd BI g, DI &g e &) Ul HA1 a0 3

The firm is required to report the irregularities noticed in sensitive

areas/transactions which are of suspicious or fraudulent nature to the

Regional Director.

7. 3fffSfET wH fdt off a1 & orar udlen & Ty # foddt off ya-9 & fo
fSeR grftl 57 ol & §% & o Uy siftieR WRféd § fr a8 T o,
ST IR T, & SR B URA I ARHR TRIM FT Jford |

The auditing firm will be responsible for any omissions or commissions in

respect of any transactions audited. In such a case, Bank reserves the right
to report to the Institute of Chartered Accountants of India for such actions

as they may deem fit.

8. The Security Money Deposit or Performance Bank Guarantee
deposited by the contractor shall be liable to be forfeited in the event of
unsatisfactory performance of the contractor and/or loss/damage if any
sustained by the Bank because of the failure or negligence of the contractor’s

personnel.

9. dRdl Warranties:
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9.1 AT AWTURIT T B ¢ YR R FuTfed fbar smum | siifee dF 31
e Hic 3Mfg / AT BT SHdrs Try I dRid ¥ Iudsy Bl
ST | fa<iia dFe 1 THad oRaTuRie #RaH H s o3l el gt 9leyl

The Concurrent Audit will be on a daily basis. The supporting notes etc.
/online access to records will be made readily available to the audit team.
There should not be any delay in subjecting the financial transactions to
Concurrent Audit.

9.2 JHAA! SRaTURIE® FRfaRad & daey T Jd U= aRaTaRIe Siid B -
(a) TP 3R faghdr YaH § Tefdd uft fadia aeA|
(b) it faritg T e arat uRier (o Wiepfd gd, Widhd SWRid iR
I SWRId & TROT A §) &b AT g1 A1y 1fes dob Bt oqg Fammact
3R THARIR A S Bt S uar YA g8 Tob, o aF-39 &t gted
AT FxA 8 fawiia A &t Widfa 3R YTaH & a1 o =1 ufa=rd o
3Ufed B
(c) THIT AT Uterds ! THIOI A1 IMeT fb /11 A-g Bt 100% Sii
& 7 R Fafda swryady sl & FAuiva dufe sk fames
TIIH TSN BT 100% SUTeA fobar mar B

Concurrent Auditor will undertake 100% audit check in respect of following:-

a. All financial transactions relating to staff and vendor payments.

b. All financial transactions should be subjected to Concurrent Audit
(including pre sanction, post sanction and post payment) stage to
ensure conformity to Expenditure Rule of the Bank as well as Statutory

& Regulatory Compliance Certificate (SRCC) norms which requires a
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hundred percent check of financial transactions post sanction and also

at the post payment stage to ensure accuracy of transactions

c. The Concurrent Auditor should certify that, they have carried out 100%
check of transactions and there is 100% compliance with the Statutory
and Regulatory requirements prescribed in relevant
Statutes/Rules/Acts.

10. &fayfed Ts: THad o TRied §& 3R IUD HIRAT, HHaTRA!, D!
3R wfafferal &1 I gRI 3iifSe favu e fobadt o d-1eT & ey # SR |t aral
(TR v & a1at Tfga) Hraf & Ty fH off Yo-a@ & fore afagfd &= oiR
&fAgd ST XA & fore gewd 7, Fored e, &ffd, arTd, o, ST W dfed
e, Sl §F I FHA! AT URIEfd B ARG Sl o URUTHRG®Y fore! 4d-
& & HRUI g8 BT US Tl o;

9.1 3SY 3 F IR WHR T 3T YT UAHRON GRT ST farat ot

ARL BT, oo, fexnfd=n o1 Secied; a1

9.2 JHTA! AT UR1eds & fadl 3R =Mdl &1 Seadd a1 IR-fre; a1

9.3 THTA! AT UR1& GRT &1 TS ao-aedl 3R dRS! BT Icad,; a1

9.4 THA! AT URI& T 39! 3R U TR U&HR &1 AToRaTa! a1 SRarers o

P T HA-IP;

Indemnity Clause: The Concurrent Auditor agrees to indemnify and to keep the

Bank and its officers, employees, directors and representatives indemnified for any
omissions or commissions in respect of any transaction audited by them and
against all claims (including third party claims) actions, losses, damages, costs,

expenses, charges including legal expenses which the Bank may suffer or incur on
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account of any default, omission or commission on the part of the Concurrent
Auditor due to:
9.1 Violations of any applicable laws, regulations, guidelines issued by the
Government or other statutory authorities during the contract period; or
9.2 Breach or non-performance of the terms and conditions of the
Concurrent Auditor; or
9.3 Breach of the representations and warranties made by the Concurrent
Auditor; or
9.4 Negligent or fraudulent act or omission by the Concurrent Auditor; or any

third party for reasons attributable to the Concurrent Auditor.

11, A oET TRI& 30+ T a1 Tole / TfafAfdt & foedt +ft ard & faams oo
&1 eifagfcd off B SR THTd Ta1 Wieid BT I8 Hacd gl b I8 U+ S /
HHATE! BT WP FTU I YRId H b 761 9o & YA His adl Tal sl 3R 9
3ot forelt ot Tar =1l o ey & T =T, Ugel STR/SHUal WRIg T 4, 9 & 1Y
a1 IGb oo Pig Mefie fadre T81 IO | 58S 3fefral, FHad ! d@IuRIaD
Ted S B I gt grat & foru erfagfed o ot HeR gaiasT sififod, 1 3%
dgd ST ¢ fam a1 faft ot 1 o gamast & Ol & dgd 81, S SH PR &
TAeH & dgd JISNIR & aRE fhdt off safad gr1 &t 18 gde a1 die &
ORUMIRGREY & BRTT | GHId ARIURI& S0 HHATRAT & qIRYHS SR o ¢4
IR & YWY S GRT P TS Y9 o forg ot g8t g & e g

The Concurrent Auditor shall also keep the Bank indemnified against any claim

from the staff of the Concurrent Auditor or agents /representatives and it shall be
the duty of the Concurrent Auditor to clearly inform their own personnel/staff that
they shall have no claim whatsoever against the Bank and they shall not raise

any industrial dispute, either directly and/or indirectly, with or against the Bank in
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respect of any of their service conditions or otherwise. Further, the Concurrent
Auditor shall at all times indemnify the Bank against all claims which may be
made under the Workmen’s Compensation Act, or rules framed thereunder or
under any law or rules of compensation payable in consequence of any accident
or injury sustained by any person in its employment for the purpose of this
agreement. The Concurrent Auditor shall be solely responsible for the
remuneration and other dues to its employees, as also for

omissions/commissions done by them.

10.1 TR-UHSIHRUN: THA TATRIEH 3 HRR & T8¢ T 39 AfdeTersd ardal
DI IR TR & SR SHER B [He arell pig H STHBRY, A 941 §F &
Al SaSwRHR! offe & Fay T e arell STHeR! &1 udef arRed)/
AUTE FY F YHSIDHRUN {hdl 3= UGHR I T8 D Ul AR 3
SHTTIO-T ST X | G oal GR1&id, AR I BT AT B al
Tfaer & e oo TIREl & O AR & o siawass g1 @ Rufa @Y
Bred 39 Ifder & &R & o grR # 3R M=y §91T @1 IHIdT
aTRler, Faadr & gafarad st & o fodt maie a1 deie]
TR & 97 393 ST & [AaR01 DI 7 a1 GHIRIG B, g1 UHIRE B A
ST 3R 71 B SUPBT UHC 10l ST | AT CRATIR T [t Y= SR
& YHIHRU & URUIRGEY & &1 g3 81 & fo1e d& P erfagfd s
AT ARURIE® GRT SUgdd dl T TTa = HAT idal T JFT SITEm
3R & Tfaer Bt THIT & fAmar 39 f[AdHTIaR g5 &ifd &1 arar & au
DAl U B BT §HGR BT

Non-Disclosure: The Concurrent Auditor shall not disclose directly or

indirectly any information, materials and details of the Bank’s infrastructure
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| systems/ equipment etc., which may come to the possession or
knowledge of the Concurrent Auditor during the course of discharging its
contractual obligations in connection with this agreement, to any third party
and shall at all times hold the same in strictest confidence. The Concurrent
Auditor shall treat the details of the contract as private and confidential,
except to the extent necessary to carry out the obligations under it or to
comply with applicable laws. The Concurrent Auditor shall not publish,
permit to be published, or disclose any particulars of the works in any trade
or technical paper or elsewhere without the previous written consent of the
Bank. The Concurrent Auditor shall indemnify the Bank for any loss
suffered by the Bank as a result of disclosure of any confidential
information. Failure to observe the above shall be treated as breach of
contract on the part of the Concurrent Auditor and the Bank shall be entitled
to claim damages and pursue legal remedies, apart from termination of

contract, at its discretion.

A AETIRIE® ST IR & ST MO BRI BT Yhe1dhRul 7 fby
S & SR B YT B & o 3o de=mRal I daid I Ik
HRATS BT | TR-THCTHRUN R MU & Hae T FHad! el Wed &
ST S HRR DI JHIGT A7 Tt 1t HROT § i 7Tt i & W XG4

The Concurrent Auditor shall take all appropriate actions with respect to its
employees to ensure that the obligations of non-disclosure of confidential
information under this agreement are fully satisfied. The Concurrent
Auditor’s obligations with respect to nondisclosure and confidentiality will

survive the expiry or termination of this agreement for whatever reason.

12. ETI'TT-IT/ Penalty
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Jaraft # fodt +ft et a7 fpdt +f Rrerad wR e 7 33 ot fRufa &, 9 fAfaer
aS & g SR Tl & Ffgd We T (7) & SR IHad! Al WRied

TR AT T GHhdT 3|

In case of any deficiency in services or any complaint remaining unattended,
the Bank may impose on the Concurrent Auditor penalty as clause number

(7) contained in Terms and Conditions of the tender document.

HIR Pl JHITE: TERMINATION OF AGREEMENT

13. 390 W [fed ¥ fd yafue & fom1, d§& srum v ok qui faas wR, fom
Pls HRUN FaY R 5T ot gamas & Yae & fafed e grT 59 90eid &1
A T A BT HER 81T, Afe

Without prejudice to what is contained hereinabove, the Bank shall at its sole and

absolute discretion, be entitled to terminate this agreement forthwith by written

notice without assigning any reason and without payment of any compensation, if

%) o6 @1 I H (PrRwR gHadf o udterss gRT U8 =781 foar STae 3R St gHad
T TRI&H TR TSR 1) THA ka1 UR1e 39 IHId BT 8 B Gdfd
& fore AL o fawhdl T8l § 1 $96R ol &, SR/

in the opinion of the Bank (which shall not be called in question by the

Concurrent Auditor and shall be binding on the Concurrent Auditor) the
Concurrent Auditor fails or refuses to implement this agreement to the Bank's

satisfaction, and/or
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@) U ora Oierds 39 sre/fAfaer & fordt +ft fam ok wraf &1 Ieerad wvar
g, St/

the Concurrent Auditor commits a breach of any terms and conditions of this

agreement / tender, and/or

31) GHGC! aTaRIe 1 fearferar BT fpar SirdT 8 a1 S gRT 310 A-gRI &
1Y T {3 ST € a1 afe SmuTa AT fsaTe At 3 ufehar AR g §
U <1 URleres Bt Fufty a1 guf & fare oft fewd & for Reftar e faran
ST &, SRAT

the Concurrent Auditor is adjudged an insolvent or a compromise is entered
by it with its creditors or if distress or execution or other process is levied
upon or receiver is appointed for any part of the assets or property of

Concurrent Auditor, and/or

) fordt off SR ¥, JEadT a1 Tigd I 9Hd & d8d 31U gIiddl B O
FRA & fo HTA o dferd 81 S ], iR/

for any reason whatsoever, the Concurrent Auditor becomes disentitled in

law to perform its obligations under this agreement, and/or

3) 9% & fafgd galfgHleT & fo1 THadl duakied a1 39d gaud &
WIH@AEeR! a1 veed § ®1s fHFdT g |

there is any variation in the ownership/ partnership or management of the
Concurrent Auditor or its business without the prior approval in writing of the

Bank to such variation
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=) d% Bt ot T B gRT UeM &1 9T arelt Jarsft ¥ UgP el § df 9 U
Bl TTE BT AT G HidaT THIG HR Jobdl o |

at any time the Bank is not satisfied with the services provided by the firm,
the Bank may terminate the contract after giving a notice of one calendar

month.

14, PO} oft FRUI T 39 HIR & THIG B o1 FRUTA A, THad! RaTuRiers /AT 395
aR1 FAOifTa =fdd a1 3% Toie THU & folT goas & &0 | a7 39T 3%
3§ fordt ot i & o ghaR =181 gi |

In the event of termination of this agreement for any reason whatsoever, the

Concurrent Auditor /or persons employed by it or its agents shall not be entitled for
any sum or sums whatsoever from the Bank by way of compensation for damages

or otherwise.

HEORIAT ARBITRATION

15. G 9 UG &I §41¢ SIH o Gae T a1 59 IHSG & Figd a1 599 a8
aret faedt oft et & Tety & a1 Iaa wféat & iR, Al 3R Fdal & daY |
yiféat & &t foedt off T 1 faare, Aave a1 Uy I3d1 3, S W 3R g
ffTH, 1996 a1 39 fodlt 1 JuTfer T=Med & UIaYT! & dgd ARl & forg
e fasar Sem iR Tey & Mol / Aol & U9d gl uall & fa sifod ek
FIFDHRY I | TR DT RIH HIUTd, T UG, YR BRI S8 fral U9 faarg,
AAYG AT Y, G e B, BT HIUTe T Seaa AT ST SR 39 FAuiid &% &1 it
DHad HIUT B SaTeldl bl il

If any dispute, difference or question shall, at any time, arise between the

parties as to the construction of this Agreement or concerning anything
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herein contained or arising out of this Agreement or as to the rights,
liabilities and duties of the said parties, the same shall be referred to
arbitration under the provisions of Arbitration and Conciliation Act, 1996 or
any Statutory modification thereof and the decisions of the Arbitrator/ Panel
of Arbitrators shall be final and binding on both the parties. The venue of
arbitration shall be Bhopal, Madhya Pradesh, India. Further such disputes,
difference or questions, if any, shall be deemed to have arisen at Bhopal

and only courts in Bhopal shall have jurisdiction to determine the same.

16.  HHA R Afgarsi & a4 IafisT @y, Ay ik fFaron sféfaam,
2013 ST & Yrae=T &1 SrguTa

Abiding by the provisions of Sexual Harassment of Women (Prevention,

Prohibition and Redressal) Act, 2013 at work place:

15.1 ‘B R Afgarst & a1 It Ry, vy ik fRaru) sifafas,
2013 ST & UGyl & o fgurad &1 ITRalad T dRe o JHad
AT BT ENTT | S b TRIR & HiaR 3= frdt Rl & faeg a9 IafisH
&1 Tl g & Rufa & IHad! damRie gR1 T1fed siiaike Rierd afifa
& qHE RIHd gof B omuti | Iad AT & sidiid Rierd & d&y & gHadf

ATIRI&1eh T BRaTs Y18 B

The Concurrent Auditor shall be solely responsible for full compliance with the
provision of ‘Sexual Harassment for women at work place (Prevention,
Prohibition & Redressal) Act, 2013’. In case of any complaint of sexual
harassment against its employee within the premises of the Bank, the

complaint will be filed before the Internal Complaints Committee constituted
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by the Concurrent Auditor. The Concurrent Auditor shall ensure appropriate

action under the said Act in respect of the complaint.

15.2 BH / HUT & Bl fifsd iRl T 96 & P HHaRt & g ua 99
Safte et Rivraa &1 I9H 3% gR1 ed &t Rierad wfifa grr fomn
ST |
Any complaint of sexual harassment from any aggrieved employee of the

Firm/ Company against any employee of the Bank shall be taken cognizance

of by the Regional Complaints Committee constituted by the Bank.

15.3 FHG! ARTURIET BH / SO & HHATRG! DI iereddl i Fufd F Y fog
ST & o emazaes efayfd & forg gradt damsiers StRer) g, 3aer0 &
fore ofe Tradf aratoten v / HUt & R gRT @ TS a4
TN €Y STt € <Y db et & &} oI arelt Mg Jed|

The Concurrent Auditor shall be responsible for any monetary compensation
that may need to be paid in case the incident involves the employee of the
Concurrent Audit Firm/ Company, for instance any monetary relief to Bank’s
employee, if sexual violence by the employee of the Concurrent Audit Firm/

Company is proved.

15.4 ST R T4 Idie quT J&fd AT & Jay § 30 HHaal & fféa
B ! SR THad! aaTaRied & il

The Concurrent Auditor shall be responsible for educating its employees

about prevention of sexual harassment at work place and related issues.
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15.5 JHAAl AQURIEH AU 37 HHAMRT DI gui 3R T ol o P Juas
HRATT T b IRIR & H1H TR a1 71 2|

The Concurrent Auditor shall provide a complete and updated list of its

employees who are deployed within the Bank’s premises.

for 39 wfaar ! Tradl aa Uigd §RT UG T § SR U ol UR1ed gRT g
IRE I JHS T B

That this Contract have been read by the Concurrent auditor and fully understood
by the concurrent auditor.

gfe  IHad o] e T1eg § da SR JHad aaTuRiEd o 39 W 3R gl gwide
Tter U TR A | el TR 39 SR o T ofR oy &l oo gRaer fpu §

WG arel IRI1E | IN WITNESS WHEREOF the Bank and the Concurrent Auditor
have set their respective hands to these presents and two

If the
duplicates hereof the day and year first herein above written.

Concurrent Auditor is
a Partnership or a

Proprietary concern

gfe  guadl | e wied B d@ A SuA faftad mified SRt & mey 9 3 R
e Uh HUA e | 3R sHH! SR I Fwifad &1 S arefl ot & ufadl )R 596 HW
i the | ToIRad faT 3R aef o1 BT fobU € 3TR THadl gl URlefeb = 7o
AT HER B! T ¢

IN WITNESS WHEREOF the Bank has set its hands to these

presents through its duly authorized official and the Concurrent

Concurrent

Auditor is a

Company Auditor has caused its common seal to be affixed hereunto and the
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said two duplicates hereof to be executed on its behalf, the day and
year first hereinabove written.

T/gH TAEdRI HHATRA! & Jd- &1 WY 7% §b W # TsUh! & [y § faalka &=
& foIE SR SR Sl & Ty & TsUHhC! & A1H § §ARI BH/BUHT &I 3T S ard
YA Ht R 3 & o Tgwd § ik gfY avd |

I/'we hereby agree and confirm to disburse the salary of the employees through

NEFT directly into their Bank account and also accept the payment in respect of
the above works, if awarded to our Firm/Company, through NEFT.

AR TS

Signature Clause:

YR RoTd dd, HIUTe §RT g¥aneid Ud gga
SIGNED AND DELIVERED by Reserve Bank of India, Bhopal

A 3R g&mH)

(Name and Designation)
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S JURYTA I gxaier fid T
e -

In the presence of -
Witnesses —

Udl Address

Udl Address

SIGNED AND DELIVERED by

SRT g&&iRd Td gue
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XIll. Performance Bank Guarantee

(To be submitted on Non-judicial stamp paper of appropriate value purchased

in the name of the issuing bank):

No. Date

To:
The Regional Director

Reserve Bank of India, Bhopal

Dear Sir,
In consideration of your agreeing to accept the security deposit of INR (INR
only) furnish able to you by Messrs (hereinafter referred to as “the Contractor”) in

terms of their contract with you for “Contract for Appointment of Concurrent
Auditors for the year 2026-27 w.e.f. October 01, 2026 to September 30, 2027 for
Reserve Bank of India, Bhopal” as per their Tender dated and your Conditions of
Contract and other tender documents relating thereto subject to the conditions and
alterations mutually agreed upon the set forth or referred to in your Contract dated
in the form of guarantee from us in the manner hereinafter contained, we (Name

of the Bank) do hereby covenant and agree with you as follows :

1. We undertake to indemnify you and keep you indemnified from time to time to

the extent of Rs. (Rupees only) against any loss or

damage caused to or suffered by or that may be caused to or suffered by you by reason

of any breach or breaches on the part of the Contractor of any of the terms and
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conditions contained in the said Contract and in the event of the Contractor making
any default or default in carrying out any of the work under the said Contract or
otherwise in the observance and performance of any of the terms and conditions
relating thereto in accordance with the true intent and meaning thereof, we shall
forthwith on demand pay to you such sum or sums not exceeding in total the said sum

of Rs. (Rupees only) as may be claimed by you as

your losses and/or damages, costs, charges or expenses by reason of such default

on the part of the Contractor.

2. Notwithstanding anything to the contrary, your decision as to whether the
Contractor has made any such default or defaults and the amount or amounts to which
you are entitled by reasons thereof will be binding on us and we shall not be entitled to
ask you to establish your claim or claims under this Guarantee but will pay the same
forthwith on your demand without any protest or demur.

3. This guarantee shall continue and hold good until it is released by you on the
application by the Contractor after expiry of the relative guarantee period of the said
Contract and after the contractor had discharged all his obligations under the said
Contract and produced a certificate of due completion of the work under the said
contract and submitted a “No Demand Certificate”, provided always that this guarantee
shall in no event remain in force after the day of without prejudice to your claim or
claims arisen and demanded from or otherwise notified to us in writing before the expiry
of six months from the said date which will be enforceable against us notwithstanding
that the same is or are enforced after the said date.

4, Should it be necessary to extend this guarantee on account of any reason
whatsoever, we undertake to extend the period of this Guarantee on your request till
such time as may be required by you. Your decision in this respect shall be final and

binding on us.
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5. You will have the fullest liberty without effecting this guarantee from time to time
to vary any of the terms and conditions of the said contract or extend the time of
performance of the Contractor or to postpone for any time or from time to time any of
your rights or powers against the Contractor and either to enforce or forbear to enforce
any of the terms and conditions of the said Contract and we shall not be released from
our liability under this guarantee by the exercise of your liberty with reference to matters
aforesaid or by reason of any time being given to the Contractor or any other
forbearance, act or omission on your part or any indulgence by you to the Contractor
or by any variation or modification of the said contract or any other act, matter or things
whatsoever, which under the law relating to sureties would but for the provisions hereof
have the effect of so releasing us from our liability hereunder provided always that
nothing herein contained will enlarge our liability hereunder beyond the limit of Rs.
(Rupees only) as aforesaid.

6. This guarantee shall not in any way be affected by your taking or varying or
giving up any securities from the Contractor or any other person, firm or company on
its behalf or by the winding up, dissolution, insolvency or death as the case may be, of
the Contractor.

7. In order to give full effect to the guarantee herein contained you shall be entitled
to act as if we were your principal debtors in respect of all your claims against the
Contractor hereby guaranteed by us as aforesaid and we hereby expressly waive all
our rights of surety-ship and other rights, if any, which are in any way inconsistent with
any of the provisions of this guarantee.

8. Subject to the maximum limit of our liability as aforesaid, this guarantee will
cover all your claim or claims against the contractor from time to time arising out of or
in relation to the said contract and in respect of which your claim in writing is lodged on
us before expiry of six months from the date of expiry of this guarantee.
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9. Any notice by way of demand or otherwise hereunder may be sent by special
courier, telex, fax or registered post to our local address as aforesaid and if sent by

post, it shall be deemed to have been given when the same has been posted.

10.  This guarantee and the powers and provisions herein contained are in addition
to and not by way of limitation of or substitution for any other guarantee or guarantees
heretofore given to you by us (whether jointly with others or alone) and now existing
unconcealed and that this guarantee is not intended to and shall not revoke or limit

such guarantee or guarantees.

11. This guarantee shall not be affected by any change in the constitution of the
contractor or us nor shall it be affected by any change in your constitution or by any
amalgamation or absorption thereof or therewith but will ensure to the benefit of and
be available to and enforceable by the absorbing or amalgamated company or

concern.

12.  Any forbearance, act or omission on the part of the Bank in enforcing any of the
conditions of the said tender or showing of any indulgence by the Bank to the Tenderer
shall not discharge the Surety in any way and the obligations of the Surety under this
guarantee shall be discharged only on the intimation thereof being given to the Surety
by the Bank.

13.  This guarantee is irrevocable during the period of its currency and shall not be

revoked without your previous consent in writing.

14. We further agree and undertake to pay you without demur the amount
demanded by you in writing notwithstanding any difference or dispute or controversy

that may exist or arise between you and contractor or any other person.

15. Notwithstanding anything contained herein above our liability under this

guarantee is restricted to Rs. (Rupees only). Unless a

written claim is lodged on us for payment under this guarantee within six months from
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the date of expiry, including extensions if any, of this guarantee all your rights under
the guarantee shall be forfeited and we shall be deemed to have been released and
discharged from all liabilities there under, irrespective of whether or not the original

guarantee is returned to us.

16. We have power to issue this guarantee in your favor under the Memorandum
and Articles of Association of our Bank and the undersigned has full power to execute

this Guarantee under the Power of Attorney granted to him by the Bank.

SIGNED AND DELIVERED

(For & on behalf of the above named Bank)

BRANCH MANAGER
(Banker's Seal)

Address
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PROFORMA OF BANK GUARANTEE FOR EARNEST MONEY DEPOSIT
(On Non-Judicial Stamp Paper of appropriate value)

Place:

Date:

The Regional Director
Regional Bank of India
Hoshangabad Road, Bhopal
Bhopal- 462011

Dear Sir,

Name of Work:

Ref.: NIT/Advt. No. date

WHEREAS The Reserve Bank of India Bhopal, having its Central Office at Shahid
Bhagat Singh Road, Mumbai (hereinafter called the ,RBI") has invited tenders for the
captioned work (hereinafter called “the said tender”) on the terms and conditions
mentioned in the said tender documents. It is one of the terms of invitation of tenders
that the tenderer shall furnish a Bank Guarantee for a sum of Rs. (Rupees

only) as Earnest Money Deposit (EMD).

M/s. (Name of the Tenderer/Bidder) , (hereinafter called as “the Tenderer/
Bidder”), who are our Clients/Constituents intend to submit their tender/ Bid for the said
work and have requested us to furnish Bank Guarantee to RBI in respect of the said

sum of Rs. (Rupees only) in respect of EMD.

NOW THIS GUARANTEE WITNESSETH
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1.We (Name of the Bank) do hereby agree with and undertake to RBI, their
Successors, Assigns that in the event of the RBI coming to the conclusion that the
Tenderer have not performed their obligations under the said conditions of the tender
or have committed a breach thereof, which conclusion shall be binding on us as well
as the said Tenderer; we shall on demand by the RBI, pay without demur to the RBI,
a sum of Rs. (Rupees only) or any lower amount that may be
demanded by the RBI. Our guarantee shall be treated as equivalent to the Earnest
Money Deposit for the due performance of the obligations of the Tenderer under the
said Conditions, provided, however, that our liability against such sum shall not exceed

the sum of Rs. (Rupees only).

2. We also agree to undertake to and confirm that the sum not exceeding Rs.
(Rupees only) as aforesaid shall be paid by us without any demur or

protest, merely on demand from the RBI on receipt of a notice in writing stating that
the amount is due to them and we shall not ask for any further proof or evidence and
the notice from the RBI shall be conclusive and binding on us and shall not be
guestioned by us in any respect or manner whatsoever. We undertake to pay the
amount claimed by the RBI within a period of one week from the date of receipt of the

notice as aforesaid.

3. We confirm that our obligation to the RBI under this guarantee shall be independent
of the agreement or agreements or other understandings between the RBI and the
Tenderer.

This guarantee shall not be revoked by us without prior consent in writing of the RBI.
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We hereby further agree that —

a) Any forbearance or commission on the part of the RBI in enforcing the conditions of
the said agreement or in compliance with any of the terms and conditions stipulated in
the said tender and/or hereunder or granting of any time or showing of any indulgence
by the RBI to the Tenderer or any other matters in connection therewith shall not
discharge us in any way and our obligation under this guarantee. This guarantee shall
be discharged only by the performance by the Tenderers of their obligations and in the

event of their failure to do so, by payment by us of the sum not exceeding

Rs. (Rupees only).
b) Our liability under these presents shall not exceed the sum of Rs. (Rupees
only).

c¢) Our liability under this agreement shall not be affected by any infirmity or irregularity
on the part of our said constituents/clients in tendering for the said work or their
obligations there under or by dissolution or change in the constitution of our said

constituents.

d)This guarantee shall remain in force upto (six months from the last date of receipt of
tender) provided that if so desired by the RBI, this guarantee shall be renewed for a
further period as may be indicated by them on the same terms and conditions as

contained herein.

e) Our liability under these presents will terminate unless these presents are renewed
as provided hereinabove on the or on the day when our said constituents comply with
their obligations, as to which a certificate in writing by the RBI alone is the conclusive
proof whichever date is later. Unless a claim or suit or action is filed against us within
or any extended period, all the rights of the RBI against us under this guarantee shall
be forfeited and we shall be released and discharged from all our obligations and
liabilities hereunder.

Page 92 of 93



Appointment of Concurrent Auditor 2026

Yours faithfully,

For and on behalf of Bank.

Authorised Official (with seal)

(NB: This guarantee will require stamp duty as applicable in the state, where it is
executed and shall be signed by the official whose signature and authority shall be

verified).
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